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DISCUSSION ON THE WORKING OF THE MINISTRY OF LABOUR 

SHRI JIBON ROY (West Bengal): Sir, after a lapse of nine long 

years, we are discussing labour in this House. Probably, for the first time we 

are discussing labour since the policy of LPG - liberalisation, privatisation and 

globalisation - was introduced in our country. The ILO report of 1997-98 has 

reviewed the global effect of LPG. The report has mentioned that globalisation 

has widened the inequalities. It has further noted that globalisation has 
created more insecure position for the labour. I wish to know from the hon. 

Minister, who has emerged through the wave of social justice movement, what 

is his experience about the functioning of his own Ministry. It is said that in the 

year 1993-94, seven paise of every rupee of the GDP was being allotted for 

the labour. Now, in the Budget for 2001-02, the allotment is half-a-paise of 

every rupee of the GDP. From seven paise, it has gone down to half a paise. 

This reflects the attitude of this Government towards the labour and towards 

your Ministry. I wish to know the reaction of the hon. Minister on this point. 

Sir, I would also like to know whether his Ministry was consulted 

before the policy of so-called labour reforms was announced outside the 

House and in this House. Secondly, if his Ministry was consulted, on how 

many occasions did he call the trade unions and discuss the different aspects 

of the so-called labour reforms with them. Thirdly, I would like to know whether 

he can give an assurance to the House that nothing would be done unless 

there is a total unanimity among the labour so far as labour reforms are 

concerned. 
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Mr. Chairman, Sir, I can understand why employers are demanding 

the blood of labour, after liberalisation has collapsed, They are trying to jack up 

the liberalisation policy, the Policy of LPG over the blood of the labour. I can 

understand their logic. I will come to that later. But I do not understand why the 

Government is biased in favour of the employers over the issue, when it has 

already been digonosed and universly accepted that the basic reason for the 

present economic crisis is not the labour, but the demand crunch, squeeze of 

demand and constraint on the demand. Supply has overstripped the demand. 

If the so-called labour reforms are introduced, the demand will further squeeze 

and not widen, and the crisis will be aggravated further. I do not understand 

why the Government is following this policy and the Labour Ministry is also 

toeing that line? 

Sir, the figure shows that the rate of employment is going down 

alarmingly. From 2.04, it has gone down to 0.84. It is the worst since the post-

independence period. But the most dangerous thing is that the rate of outflow, 

the rate of labour dispersal and the rate of throwing out labour, is much greater 

than the intake or inflow of labour. The figures show that both in the private 

and the public, organised, sector, the number of labour has gone down by 

three lakhs during the last two or three years. In the registered manufacturing 

units between 1995 and 1998, the labour number has gone down from 87 

lakhs to 84 lakhs. As per the current assessment by the CSO, which has 

appeared in the Economic Times, between 1998 and 2000, the manpower has 
gone down further by seven lakhs in the registered manufacturing units. That 

means, the manpower is going down in the organised industries as well as in 

the unorganised industries. The Business Standard has reported that out of 

7.5 lakhs, 3.49 lakhs are in the textile sector, which is our traditional industry. 

Sir, this industry has been there since the industrialisation of the country 

started. Sir, this is a very dangerous situation.  The outflow is much greater 

than the inflow. 

It is not just that the rate of employment is 0.84 per cent. People are 

thrown out of employment in a larger number than the number of intake. That 

position has to be addressed. If this law is introduced, will it solve the 

problem? During 1999-2000, 3.28 crore man-days were lost due to lockout. In 

2000-2001, the man-days lost due to lockout is 1.6 crore. It crossed the 

highest loss of man-days of the 60s in the post-Independence period. 

Therefore, there is outflow through lockouts too. I do not know how the labour 

reforms will help the industry. High-tech labour, technical manpower, is getting 

decreased.    As you know, during the 60s and 70s, the 
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main thrust of the industrialisation was on the basic and heavy industries. And 
80 per cent of products was coming through the basic and heavy industries. 

The personnel in those industries are high-paid and technical. The recent 

figure arrived at by the CSO is that 60 per cent of the products are 

concentrated in the consumer goods industry and export-based and import-

based industries. Large-scale, basic and intermediate factories are being 

imported. Therefore, the high-tech, high-wage, labour are being banished. 

Since the high-paid labour are getting banished, this dynamics is working to 

bring down the wages of the low-paid workers. These are the figures that I am 

having. In the year 1998-99, 15 workers out of 100 were coming from the high-

tech industry. The figure has gone down from 15 to 6. Out of 100, 38 workers 
were coming from the medium scale industry. The figure has gone down to T2. 

From the low-skill industry, 47 workers out of 100 were coming. That figure 

has gone up to 82. Therefore, manpower is getting reduced, wage level is 

getting reduced. Then, what more flexibility and elasticity do you want from 

labour? I want to ask him. 

Secondly, casualisation and feminisation of labour is taking place on 

a large scale. It is not to raise the wages, but to get labour free of cost. The 

wage is very low. I am having the figures. The figures come to your Ministry 

also. If you check up, you will find that since the last 15 years, there is no 

change. There is no change in the daily-rated wage level. At the Central level, 

the wage level is between Rs.52 and Rs.124; in Andhra Pradesh, it is between 
Rs.27 and Rs.63; in Gujarat, it is between Rs.64 and Rs.95; in Karnataka, it is 

between Rs.49 and Rs.77; in Tamil Nadu, it is between Rs.44 and Rs. 109; in 

West Bengal, it is between Rs.58 and Rs. 165; and in Maharashtra, it is 

between Rs.8.64 and Rs. 116. Therefore, there is casualisation and no pay. A 

myth is created that the wage of the daily labour is getting increased at the 

rate of three per cent. This myth is being created on the basis of two 

hypothesis. One hypothesis is that everyone is being paid the minimum wage 

in our country and nobody is deprived of it. The second hypothesis is that 

every casual worker is permanent and is getting DA rise as is taking place 

according to the consumer price index. Therefore, when the wage is going 

down, when the number of high-paid workers is going down, when low-paid 

workers are flooding the country, when workers are thrown out of employment, 
what is the meaning of, what is the reason for, running behind the new labour 

reform law? Such a situation is prevailing in the country. They are trying to 

protect the interest of foreigners. The World Labour Report 1997-1998 says 

that the world labour is facing two main problems. Since the multinationals 

want the flight 
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of the capital from one place to another, that is, close down the factory at one 
place and open it up at some other place, they want the right to exit. This right 

has become a threat to the labour the world over because they want to bring 

down the wages of the Indian labour. This move is not in the interest of the 

Indian industries, whether Bajaj or any other industry. They, with a view to 

protecting the interest of foreigners, want to maintain the right to flight of 

capital from one country to another, because in the process of globalization, 

there is a rapid mobility-of finance, and at any time and at any place, they can 

raise money, and they can spend money. And therefore, for that right, they are 

demanding the right to exit. Every right is originating from that point. You have 

to ask the Government whether they will be protecting the interest of 
foreigners or the interest of the nation. If you want to expand the interest of our 

own country, our own people, our own workers, there should be much more 

spending by the Government. The number of Government employees has to 

be increased. The employment opportunities should be increased; the number 

of food for work programmes should be increased. Here also, the 

multinationals dictum is working. Since the world competitiveness is rising, the 

Government does not want to spend money. The Keynesian theory is not 

being implemented these days, and the Government does not want to spend. I 

have the figures with me. When we are closing down the public sector 

undertakings in our country, the countries, which are advising us to close 

down the public sector undertakings and stop business in this sector, are 

themeselves recruiting the Government employees. In the United States of 
America, 14 per cent of the total workforce is the Government employees. In 

Switzerland, 13 per cent of the total workforce is the Government employees; 

in Spain and Germany, 15 per cent of the workforce is the Government 

employees; in U.K., 17 per cent of the workforce is the Government 

employees; in Canada 20 per cent of the workfroce is the Government 

employees; in France, 25 per cent of the workforce is the Government 

employees; in Australia, 23 per cent of the total workforce is the Government 

employees, and in Norway, 30 per cent of the total workforce is the 

Government employees. They are following one principle, in this respect, in 

their own country, and trying to dictate another principle to be followed, in this 

respect, in our country. The Government has to reconcile this position. First of 

all, there should be rapid growth of employment, and the demand side has to 
be strengthened. Do you want to maintain the supply line or do you want to 

stop the entire supply line and depend only on the export market? This is one 

option. At the same time, you are to democratise the  labour movement.  Right  

now,  the right  of 
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collective bargaining is not accepted by the Government of India. Why is it 
so? The philosophy is, every aspect, in this respect, should be democratised, 

except the labour. The labour should not be democratised. Seventeen years 

back, a Bill was introduced in this House by the then Miniser, Shri Ram Vilas 

Paswan for workers' participation. Why have you not passed this Bill? I have 

not heard anything from you regarding the passage of that Bill. You have to 

adopt either of the paths. One path is the path of disaster. The other path is 

the path of democratising the labour movement, and of creating more jobs. 

The right to work has to be expanded. 

Now, I come to the question of payment of bonus. Everybody is 
getting bonus in India, except the labour. Don't we have any advisor in the 

Ministry of Labour to ponder over this problem? Do they take grass? 

Everybody gets bonus, the Central Government employees, the State 

Government employees, the public sector undertakings employees, but the 

labour do not get bonus, because the great fathers, who are formulating the 

policy, they dicate this path to be followed by us. I would like to know whether 

you are the Ministry of Labour or the Ministry of Employment? Do you have 

any teeth to advise the Government? Therefore, you have to take either of the 

paths. I have been requesting for having a secret ballot. Pranabda and others 

are also requesting for that. Sir, we are the last generation of trade union 

leaders belonging to the post-Independence era. New generation of trade 
union leaders is coming. Youngsters are joining the trade union movement. 

The strength of members of the trade unions is 61 lakhs. The strength of 

workers is around 400 million. The number of all the trade unions, according 

to the ILO Report, is 61. Therefore, the trade union movement is too weak. 

They are not in a position to face the onslaught from the employers; you 

should remember this. Moreover, a kind of gangsterism is developing there. 

The system has not allowed the workers to choose their leaders on their own. 

They are deprived of their democratic right to choose their leaders. What has 

been happening for the last 50 years? I can challenge it. The Minister has 

said that if secret ballot is allowed, if workers' participation is allowed, 

automatically, there will be a 10 per cent growth in productivity. But the 

workers are not given the feeling that they are also part of the system. You 
have to take either of the paths, the path of democratisation or the path of 

bloodbath. If you take the first path and the advice of our industries, you wait 

for the doom; you wait for the peril. All the trade unions have united to some 

extent; because of popular political affiliations, they are coming together and 

they will take their own course. 
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So far as your Ministry is concerned, Sir, when even the Government 

does not recognise labour as part of the Ministry, when they take it as a 

subsidiary thing, obviously, the functioning of the Ministry would be the same. 

You cannot expect anything better. Sir, out of 370 million workers, only 26 

million workers are covered by the Provident Fund Scheme. Out of 370 million 

workers, only 26 million are covered by the Provident Fund Scheme; 9 million, 

under the ESI Scheme; 4.5 million, under the Workmen's Compensation 

Scheme; only 0.5 million, under the Maternity Benefit Act. So many speeches 

were made when the Pension Scheme was passed. We were voted down 

here. At that time, a lecture was made by your Minister, "Everybody would get 

the provident fund." Tell us why only 26 million are covered by the Provident 

Fund Scheme today. 

So far as the provident fund arrears are concern, in 1997, the figure 

was Rs.466 crores. Now, it is Rs.1,184 crores. The employees are butchered. 

Employers are flourishing, but the employees are butchered. From 1997 to 

2001, it has increased from Rs.466 crores to Rs. 1,184 crores! 

...(Interruptions)... Coming to the industrial disputes at the Central level, only 

25 per cent of the disputes are resolved. All others are either pending or are 
not resolved. Does it signify that the Ministry is functioning well? Sir, 206 

people have died in accidents, coalmine accidents or other general accidents. 

Sir, you will find from the various reports that most of the mining accidents are 

taking place because of two reasons. One is roof-fall and another is wall-fall. 

Most of the deaths are taking place because of roof-fall and wall-fall. What is 

your DGMS doing? The officials are not getting the money. I do not blame the 

Ministry. They are not giving money to the officials, required for inspection and 

such other purposes. In most of the cases, safety audits do not take place. It 

is the job of your Ministry to take care of it. 

I come to the point of child labour. Child exploitation and female 

exploitation has become the order of the day, under the present Industrial 

Policy.       Male workers are going out. Even in agriculture, there is a 
negative growth;  it is 0.34 per cent.     Not only in agriculture;  in agro-

industries also, there is a negative growth. 

People are entering in small numbers. But they are going out in large 

numbers. Most of the female workers in the agricultural area are leaving and 

going to the urban areas. The female workers are, sometimes, kept in the 

camps. They are not allowed to go out, and they are paid low wages.   So is 

the case with children also.   This new sector is internationally 
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called as the informal sector. When the high-grade workers go away, the low-
grade workers come in large numbers. Therefore, the intake of female 

workers in this informal sector happens. Then sexual harassment takes place, 

and wages are not paid. There are no labour laws of any kind. That is why the 

women NGOs are raising their voice. This is one area. If our Government is 

civilised, they have to take care of the labour. If you think that fascism can be 

allowed in the area of labour, the labour rules can be scuttled, slavery can be 

brought into the area of labour and democracy can still be maintained, you are 

living in a fool's paradise. Slavery starts from labour and then it spreads 

everywhere. We are on the brink of slavery in real life. In the case of child 

labour, crores of rupees are spent, both World Bank money and our money. 
According to the latest report, on an average,- out of every hundred persons, 

six are child labourers in our country. If the condition of the children are so 

miserable, you will appreciate, Sir, how will we be able to compete globally? 

How do we compete? Unless we provide primary education, real education, at 

the grassroots level, we will not be able to compete with these people. On an 

average, six out of hundred persons are child labourers in our country. The 

rate of child labour is the highest in Andhra Pradesh. In Andhra Pradesh, the 

rate of child labour is 11.1 per cent. Out of hundred persons, eleven are child 

labourers. The more prosperous the State, the greater the number of child 

labourers. In Gujarat, the rate of child labour is 6.9 per cent. In Karnataka, it is 

7.3 per cent. In Maharashtra, it is 5.4 per cent. In Punjab, it is 4 per cent. In 

Tamil Nadu, it is 9.5 per cent. In West Bengal, it is 4.7 per cent. It is very 
dangerous. This is the mirror. This reflects the mindset of our nation. This 

reflects the level of civilisation that we are having. We talk of so many things 

every day. 

Sir, I don't wish to take much time of the House. The thing is, there 

should be a correct policy framework. A correct policy framework is required. 

Now, we have followed globalisation for nine years in our country. There Is the 

international experience also. The ILO has consolidated some of the points. 

The Secretary-General of the ILO has made a speech wherein he has stated 

that if globalisation means the exploitation of poor people and poor countries, 

that globalisation is not required, and we require something else. The ILO itself 

has given the figures. The average per capita income in the OECD countries is 

20,000 dollars, whereas our average per capita income is 1,000 dollars. The 

entire economy is being allowed to serve the foreign countries, foreign nations, 

and, as a result, the poor people are butchered in every way and in every 

direction.   Therefore, you 
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are singing the tune of foreign countries. They set the tune; we just follow it. 
Can we not set the tune foe ourselves? Do we not know about our country? 

Can we not decide for ourselves what we should follow and how we should 

work? I am not for the existing labour. The labourers with whom I had worked 

are all retired or thrown out. A new set of labourers is coming inside the 

factories. A new generation of labourers is coming inside the factories. They are 

to be dealt with; they are to be tackled. Therefore, the new policy has to be 

such. In the factory, from where I.emerged as a trade union leader, 20 of my 

colleagues were killed. I am a leader because of their blood. Why have they 

been killed? Because our union was unrecognised, despite the fact that we 
were having majority of the followers. In every election, we have secured 60 to 

70 per cent votes. I am the leader because of their blood. Our generation has 

faced it. Our generation has made sacrifices. The Congress Party has got the 

capability to control the situation. Now the situation is going out of hand. Why is 

there no democracy for the labour? You may disagree with me. I do not mind it. 

But why isn't secret ballot allowed at the factory gate? Elections take place 

every month. Why don't all the trade unions and all political leaders take up the 

matter to convince all? Secondly, why don't they allow workers' participation 

system? Thirdly, the right to work has not been accepted as a fundamental right. 

You have got every right except the right to work. In this country there is no law 

to regulate the agriculture workers. Are we a civilized society? Therefore, we 

are accepting, in principle, that our agriculture labour should remain slaves. If 
they are not able to make a law, they can at least boast that they have some 

rights. Sir, in the 70s we fought together. All the trade unions fought together. 

Sir, you were a Member of this House. At that time, we got the bonus. The late 

Shrimati Indira Gandhi, during the Congress rule, gave us right to bonus. Now 

everybody has a right to bonus except the labour. What message are you giving 

to the labour? The message is very clear that 'you are not part and parcel of the 

democratic system". Democracy is for somebody else. It is not a question of 

money. This malice has affected our industry. I am not a political leader or a 

theoretical leader. I have got the ground-level ' experience. Our labour has 

never felt that they are part and parcel of the democratic system. We have kept 

them out. You have come from a social justice movement; through the waves of 

social justice movement. If you can do something positive and something new 
or give a new direction, it is fine; otherwise you are going to follow the same 

policy. Why don't you understand it?   You are being dragged.   You know it 

very well. We are with 
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you. We have been with the Labour Ministry. I hope you will answer the 
questions which I have raised. I wanted to know whether you were consulted 

or not. If you were not consulted, what do you feel about your own Ministry? 

Secondly, if you were consulted, did you call all the representatives of the 

trade unions to discuss the matter? I would request the Minister to assure the 

House that nothing will be done about labour till there is a total consensus and 

a total agreement.  Thank you. 

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, the discussion on 

the working of the Labour Ministry is definitely a right step at the right time. 

Before going into the details, I would like to clarify what the labour is. 

Whenever we talk of labour everybody, including the Government and the 

bureaucrats, becomes sensitive. What is labour? Who is a labourer? Sir, 403 

million population of the country is labour and they have their wives, children, 

father, mother and other dependents. So, 80 per cent of the total population is 

the labour class. When we talk of labour, we talk of 80 per cent of our 

population. Who are the concerned people? The concerned people are those 

who do not do any labour. 

. These people are those who do not work but depend on these 80 per 

cent of the workers who work hard for the sake of their family members. 

Now, when we look at the Budget of the Labour Ministry, in 2001-02, 
the Budget Estimate was around Rs.134.64 crores; the Revised Estimate was 

around Rs. 122 crores, and the actual expenditure was Rs. 102 crores. When 

we look at the non-Plan expenditure, the Budget Estimate was Rs.99.7 crores; 

the Revised Estimate was Rs.84.18 crores and the actual expenditure was 

RS71.9 crores. Now, my point is, let us analyse whether the Budget for the 

welfare of the 403 million people of the country, which is approved by 

Parliament, is actually adequate or not. Also, while finalising the Budget, we 

should see whether the actual amount has been provided '&fter taking labour 

as the main component for the development of the country. 

Now, coming to the point of labour reforms, many things have been 

said about the labour reforms. And I do not want to repeat those things which 

have been mentioned by Mr. Jibon Roy. Everybody is afraid, everybody is 

alarmed as to what is going to happen. What does the Government want 

through these labour reforms? An impression is being created  that  until  and  

unless  the  labour  reforms   are   brought   about, 
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investments will not come; the country will not prosper; there will be no 
industrialisation; there will be no development; that the overall development of 

the country will suffer. And, their voice is, the labour should co-operate for the 

development of the country; the labour must co-operate and change the work 

culture; the labour must try to improve their individual productivity and 

efficiency. But it should not be one-sided. The mind-set of the employers, the 

management, everybody, should change. If you look at the development of the 

country, what were the figures relating to minimum wage, per capita income 

and GDP growth in 1981? What was the status of the industrial houses in our 

country? And I emphatically say that labour laws never came in the way of 
these industrial houses. Look at the assets held by the industrial houses in our 

country, I have got the data, starting from 1951. ' will take four-five names. In 

the case of Birlas, in 1951, the total assets that they declared -- just the 

declared assets, not the actuals --was about Rs. 153 crores; in 1980, it rose to 

Rs. 1,431 crores; and in 1989-90, it went up to Rs.8473.50 crores. If you take 

the case of Tatas, in 1951, their declared assets was worth Rs.116 crores; in 

1980, it was Rs. 1,538.97 crores; and in 1989-90, it was Rs.8,534.93 crores. 

Take the case of Thapars, who were having assets worth Rs.16 crores in 

1951. In 1980, it went up to Rs.348.06 crores; and in 1989-90, it was 

Rs.2,177.15 crores. Take the case of Singhanias. Their asset position in 1951 

was Rs.37 crores; in 1980, it was Rs.412.72 crores and in 1989-90, it rose to 

Rs.2,139.70 crores. When this is the picture, how can you say that the existing 
labour laws have prevented the growth of these industrial houses in the 

country? 

No.  Let us see what the position is. 

MR.  CHAIRMAN:     Mr.  Khuntia, now it is one 1  o' clock.    You 

continue after lunch. 

The House is adjourned for one hour. 

The House then adjourned for lunch at one of the clock. 

The House reassembled after lunch at three minutes past 

two of the clock, 

THE DEPUTY CHAIRMAN in the Chair 

THE DEPUTY CHAIRMAN: Shri Ramachandra Khuntia to continue 

his speech. 

SHRI RAMACHANDRA KHUNTIA: Hon. Deputy Chairperson... 
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THE DEPUTY CHAIRMAN: Such a nice discussion on labour is 

going on and just see how many Members are interested in it. They go on the 

street and make all the speeches and take out processions, but when the 

Parliament, which has to make the labour policies, is discussing it, see how 

many Members are here. It is a very sad thing. Thank God, he is here. I 

thought even Mr. Jibon Roy was not here. ...(Interruptions)... I am sure, after 

making the speeches, Members are going to go out. If there is no quorum, I 
am going to adjourn the House. Yes, Mr. Khuntia. 

SHRI RAMACHANDRA KHUNTIA: Respected Madam, when I 

started my speech, I was just trying to inform the House that the existing 

labour laws, which the Government intends to amend, are not a barrier for 

investment, for growth of capital, and the overall development of our country. 

To prove my point, I would like to give another statistics. The Gross Domestic 

Product, which was Rs.9981 crores in 1951, increased to Rs. 1,76,26,090 crores 

in 1989-1999. 

The rate of capital formation in the current price, GDCF, was 8.7 in 

1951. Now, it is 23.4. The rate of gross domestic savings in the current rate, 

GDS, was 8.9; now, it is 22.3. The GDP factor in 1951 was 2.3; now, it is 6.8. 

Coming to the share of the public and private sector in the Gross 

Domestic Capital Formation, in the First Plan, 1951-56, the public sector 

contribution was Rs.8,43,419 crores and the private sector contribution was 
Rs. 169,417 crores and the total was Rs.25,37,576 crores. The public sector 

contributed 33.2%, while the private sector contributed 66.8% for the capital 

formation. 

Coming to the national income, in 1951-52, it was Rs.9,683 crores; ' in 

1999, it was Rs. 1,57,439 crores. Taking the constant price of 1993-94 as 100, 

it is Rs. 1,36,668 crores. Madam, this is the position of the national income, the 

income of the monopoly houses, the GDP, GDS and share of the formation of 

capital. I want to say that this could be achieved with our present labour laws 

and the present labour laws have not stood in the way of this achievement., 

Coming to investments and stringent labour laws in our country, 

people say that in India, the labour laws are stringent and that is why it is not 

attracting the FDI and multinationals. India has ratified 39 ILO Conventions. 

When a convention is passed as per the ILO obligations, being a Member 

State, after we discuss it in the Parliament, we adopt it. and then 
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it becomes a law. India ratified 39 Conventions. If you look at France, the 

most developed and industrialised country, it has passed 115 of them. The 

UK passed 81 of them, Germany 76, Russia 55, Japan, the most capitalist 

and wealthy country passed 43 of them, Italy 101, Brazil 85, Australia 57, New 

Zealand 56, and Sri Lanka, the weakest and poorest in our subcontinent, has 

passed 37 of them. 

If you say that European countries are developed industrially and we 

are following them, then they have ratified more number of ILO Conventions 

than India. Could you say that the labour laws are more stringent in those 

countries than in this country? My point is, even though they have ratified 

more labour laws, that means, their labour laws are more stringent even today. 
The U.S., Japan and other countries are interested to invest their money in 

those countries than in India. That proves the fact that labour laws are not the 

barriers, but something else, which the Government is not capable of doing. It 

may be infrastructure development, the higher rate of interest, red-tapism etc. 

When the Government has not developed rail transport or road transport in a 

big way, that too may be one reason for the investments not coming to India. 

But we are putting the blame on labour, saying that the labour laws are the 

only problems. 

Madam, I want to draw your attention to what Shri Jibon Roy has 

said. If you look at the statistics of five years on lockouts, strikes and man-
days lost, the lockouts are the bottlenecks in production and productivity. You 

will see that the number of lockouts is much more than strikes. 

Madam, I would like to draw your attention to a paper which was 

circulated in the Indian Labour Conference. Shri Vital Chief Vigilance 

Commissioner, and the Chairman of the BIFR, - BIFR has been constituted to 

take care of the sick industries - said that lakhs and lakhs of industries are sick 

in this country. We admit that. But because of whom? Not because of workers. 

They have said that it is because of inefficient and corrupt management of the 

private sector and the public sector. It is a document circulated by the Labour 

Department itself. I think the hon. Minister might have seen that. We are not 

looking into the aspect whether the management is inefficient or the 

management is incapable or whether the management is corrupt. I would like 

to draw your attention to one thing more. There are eight ILO Core 

Conventions, including the Core Convention on Human Rights. The ILO has 

not insisted on the social clauses for ratification because we all fought that 

social clause conditionality should not be thrust upon us by the World Bank or 

the IMF.   There are eight ILO Core 
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Conventions, namely, 29, 105, 87, 98, 138, 100, 41 and 182. The ILO Core 

Convention 87 has been ratified by 125 countries. But we have not ratified it. 

The ILO Core Convention 98 has been ratified by 145 countries. But India has 

not ratified it. The ILO Core Convention 138 has been ratified by 83 countries. 

But we have not ratified it. The ILO Core Convention 182 has been ratified by 

many countries. But India has not ratified it. That means out of eight Core 

Conventions, India has ratified only three. The remaining five have not been 

ratified. Even Sri Lanka has ratified five conventions. Among the SAARC 

countries Bangladesh has ratified seven, Sri Lanka has ratified five, Nepal has 
ratified four and most dictatorial country which is considered as anti-labour and 

anti-people, Pakistan has ratified five. But we have ratified only three. Madam, 

my argument is that let these employers and let this Government say in which 

way the Indian labour laws are stringent in comparison to other countries in 

our Sub-continent and in the whole world. It gives clear indication that our 

labour laws are not stringent in spite of the fact that we have not ratified five 

Core Conventions of the ILO. Keeping all this in view, I would like to draw your 

attention to the sick industries. Dr. Manmohan Singh was there as the Finance 

Minister. This Government is saying that they are concerned about the labour 

which constitutes 10 per cent of the total population. They are alleging that 

they are taking away the total money which is not a fact. You know that labour 

force is 10 per cent of the total population. You know without amending the 
labour laws, through VRS in the public sector undertakings you have retired 

about five lakh workers as a result of which their total number has come down 

to 7.5 per cent of the total population. There are 403 million workers, as the 

Labour Minister may be aware, who do not get proper wages. In the whole 

world what is the position of our country in this regard? They have given 

statistics of those countries where the workers get less than one dollar per 

day. Madam, 53 per cent workers in India get less than one dollar a day. 

Coming to the minimum wages, at the lowest level they range from Rs.30 to 

Rs.35. At the Government of India level, they range from Rs.75 to Rs.85 at the 

lowest level. Take it for granted. What does the hon. Supreme Court say? The 

Supreme Court says that a worker requires 2600 calories a day to work. It may 

come down to 2400 calories. 

'Calorie' has clearly been defined. It has also been made clear as to 

what type of food is required and how much cloth is required for a labourer. If 

you take all these things into consideration, the minimum wages in this 

country should not be less than Rs. 139 per day. But what is our minimum 

wage per day?   It is very less. 
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Now, let us come to the issue pertaining to people living below the 

poverty line. Madam, in our country, 30 per cent of the people are living below 

the poverty line, even after fifty years of our independence! In my own State 

Orissa - the percentage of people living below the poverty line is 47.3. In Bihar, 

it is 42 per cent. So, my point is: if we look at it closely, while the stringent 

labour laws are not creating any problems for the growth of capital of 

monopoly houses, for the growth of the national income, for the growth of 

capital formation, GDP, etc., the existing labour policies pertaining to labour 

wages in our country have not resulted in improving the labour standards in 

India. In this situation, if we think that labour laws is the only bottleneck, I think, 

it is not a right stand. 

Now, I come to the subject of the Contract Labour Act. Yes. I do 

admit. India is the only country which is having this Contract Labour (Abolition 

and Regulation) Act. No other country in the world has this Act. But it has not 

been implemented in its true spirit. 

Now, coming to the hire-and-fire policy, I would submit, the industrial 

houses want the hire-and-fire policy. Madam, I want your judgment on this. If 

you go into the statistics, the FCI has got 1,30,000 contract labourers; ONGC, 

Coal India Limited, SAIL, BHEL, every organisation has the contract labour; the 

whole production depends on contract labour. If you see the Central 

Government departments or the State Labour Departments you will find NMR 

workers, Baili workers, contract workers; and, Madam, do you know for how 

long they are working? In many cases, they start their career as NMR 

employee and die as NMR employee. The contract labour, getting one-fourth 

of the pay of a regular worker, die as contract labour. They have been working 

not for one day or two days or three days or four days; they have been working 

for five years, ten years, twenty years, thirty years and so on. Even after 

working for thirty years, if you say, 'Our policy has been changed to hire-and-

fire, so you go', nobody can go. Madam, thirty years of his life has been given 

for building this country. Because of the efforts of the labour, the national 

income has gone up, the share capital has gone up, the national economy has 

gone up, the poverty has come down. The contribution of the workforce of this 

country is much more than anybody else's in this country. But we are not 

recognising that. We are not recognising the plight of a worker who worked for 

thirty years as a contract labour without getting the benefit of provident fund, 

ESI facility, pension scheme, medical facilities and we are asking him to go out 

because we want to adopt the hire-and-fire 
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policy? Therefore, I urge upon this Government and the hon. Labour Minister 

that before they adopt this hire-and-fire policy, let it be decided in the court 

and in the Parliament as to what you want to do for this contract labour, NMR 

workers, those who are not employed now, who were working for this country, 

for the industry, for years together - since 1947, the day of our Independence. 

This is a human problem, and we have to look at it that way. If some 

European country says that we are adopting the same thing and some people 

say that the labour in our country is not supporting the reforms, it is wrong. As 

a leader of a trade union, I myself and my organisation and everybody is 

supporting the reforms. But we want the reforms, with a human face. Reforms 

for whom? Now, the reforms in our country is not in favour of even the 

indigenous industrialists. It is for whom? It is for the foreign countries. We 

want the reforms to control our economy, to bring discipline and prosperity to 

our country. The prosperity of the country cannot be thought of, without 

thinking about the 1,000 million population and 403 million workers living in 

this country. 

So, we want reforms, with a human face. Go into the condition of the 

labour in this country. Let us think, where does this money go? This 

Government has accepted the policy of disinvestment. Let us see what lias 

been the result of disinvestment. People ask, "How much money we have got 

from disinvestment? How much money has been saved because of VRS?" 

The important point is, how that money is utilized? When you say that you are 

doing disinvestment for the betterment of this country, we must also have a 

specific agenda as to how that money should be utilized. We have also to see 

how much money we have got in these eleven years. If you have a look at 
that, you will see that we have completely failed in achieving our target. 

Nobody created any problem, but we have failed in achieving our target. For 

whom are we changing our policy? Everybody had been talking about bringing 

in World Bank money, bringing in IMF money. A report regarding World Bank 

assistance to India was published in the Business Line, dated 16
th
 November, 

2001. I quote, "Commitment of the World Bank to India is 2,055 million; gross 

disbursement 1644 million; repayment by India 1109 million; net disbursement 

to India 535 million; interest paid by India 539 million." India has paid more 

than what it has received. India has paid 4 million more. Then, coming to 

1996-2001, the World Bank's commitment to India was 11,106 million; gross 

disbursement 9027 million; repayment by India 7133 million; interest of paid by 

India, 4237 million; net flow to India from the World Bank -- 2342 million. If you 
look at these figures, you will see that India is not getting anything.   We are 

only 

419 



RAJYA SABHA [29 APRIL, 2002] 

accepting the conditionalities, putting pressure on the people living below the 
poverty line, and, that too, without getting anything. This matter should be 

discussed. We must take a concrete stand. Madam, in the Labour 

Department, the law which they want to stand by is, the Contract Labour Act. 

What does the section 10 (a)(b)(c)&(d) say? Section 10 (a)(b)(c)&(d) says, 

"Any work or job that is permanent and perennial in nature, connected with the 

manufacturing process, and is supposed to continue for a longer period, 

should be abolished." That is the section they want to take out. However, there 

is another point. While abolishing the jobs, there is no mention whether the 

same group of workers was regularised, although they were regularised by the 
Supreme Court. Okay; we can adopt a system. We can have contract labour 

under the hire and fire policy. But what to do with the contract labour who have 

already worked for 30 years? We always emulate the examples of other 

countries. People in other countries are very much willing to continue as 

contract labour. Why? An electrician working as a regular employee in UK gets 

10 pounds per day, whereas an electrician working as a contract labour gets 

12 pounds per day. So, the contract labour gets more than what a regular 

worker gets. That is why, in other countries, people do not hesitate to work as 

contact labour. If our Government decides that both, the regular labour and 

contact labour will get the .same remuneration, there is no problem in 

accepting it. 

It is accepted. I know, they are utilizing the contract labour system 
and this hire and fire system with an intention to exploit workers, to weaken 

the trade union movement, and to take more work and pay less to the workers.  

That is their main intention. 

Madam, my next point is about the Industrial Disputes Act. It has 

been mentioned in the Industrial Disputes Act that if any employer wants to 

close down the factory, or, retrench the workers, he has to give notice to the 

Government and the Government has to approve it. In the Contract Labour 

Act also the same system is followed. 

I want to know: why is the Government worried about amending this 

Act? In both the Acts, power is vested With the Central Government and the 

State Government; nobody else has been given the power. It is mentioned in 

both the Acts that if the State Government finds it necessary, it can constitute 

a Committee to examine whether the contract labour, working in a particular 

industry, comes under Section 10 of the Contract Labour Abolition Act, 1970 

or not. If they recommend, then only they get an authority to abolish or not to 

abolish. The same is the case with the 
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Industrial Disputes Act also. The power is vested with the State Government. 
If the State Government is very generous-- for industrial development, it can 

allow somebody to examine the contract labour. But, if the Act itself gives the 

power to the State Government and the Central Government to allow for a 

closure, for retrenchment, for lockout, and for regularisation of the contract 

labour, then, there is no need for an amendment to this Act. I think this is a 

very valid point. But the point is that the State Governments do not want to 

take anything in their hand. 

Madam, I want to highlight one more point. There was a dispute 
about who would be the appropriate Government in the Contract Labour Act. 

Who is the appropriate Government? I am reminded of an Airports Authority 

case in Mumbai. The hon. Supreme Court gave a decision that the 

Administrative Department of the Central Government, which has the 

administrative control, would be the appropriate Government. That changed 

the whole scenario in the country. But, that is quite impossible. Previously, all 

the contract labour issues pertaining to the central public sector undertakings 

were dealt with by the State Labour Department. Now, all the contract labour 

issues pertaining to the central public sector undertakings have come under 

the jurisdiction of the Central Government. The question is whether the Central 

Government has adequate Officers and Inspectors to control, monitor, give 
relief and benefit to all the contract labourers. They don't have. So, I also urge 

upon the Government and the Labour Minister to examine it and bring an 

amendment, so that the State Government, as usual, gets the power for 

dealing with contract labour problems in the public sector undertakings. 

Madam, as you know, the Government said,' Amendment of law is a 

process.' I don't know how the Labour Minister is able to sit comfortably. The 

Government seems to be interested in amending the Labour Act, but is the 

Government not aware that under the present Bonus Act, nobody is getting any 

bonus? But the Government does not feel the , necessity to amend the Bonus 

Act. It does not feel the necessity. In all the Acts, there is a rider provision, which 

says that this Act will be applicable to all workers who get a salary of not more 

than Rs. 1600 per month. In almost all Acts of our country, this provision is 

there. Does not the Government feel that it should be amended? The 

Government is not doing it. 

Last year, the ILO passed a convention. What is that convention? 

The convention was:   "Health and Safety of Agricultural Workers." 
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safety and security of the agricultural workers. The Building Construction 

Cess Welfare Act, 1986 has been passed by the Parliament. Is your 

Government sincere in bringing a comprehensive labour legislation providing 

social safety net to all the unorganised workers and to all the agricultural 

workers in the country? What have you done? You have launched an 

insurance scheme, Fifty Blocks Insurance Scheme. What is that Scheme? 

Under this Scheme, workers will be required to pay one rupee and the 

Government will be required to pay two rupees. That will come to around 

Rs.1100/-. What will the workers get? In case of an accident, a worker will 

get probably Rs. 15,000 "without giving any premium. In our country, under 

the Family Benefits Scheme, there is a provision -- this Government, our 

Government, every Government is giving -- that without giving any premium, 

after reporting to the Collector, the survivor of a family can get Rs. 10,000/-, I 

repeat it "without giving any premium". But after paying Rs. 1,000 as 

premium, you are giving a compensation of Rs. 15,000. This is what your 

scheme is all about. What was your target?    Madam,  till  now, this 
Scheme has been implemented in only 15 States covering 11,000 workers 

only. I want to put this question to hon. Minister of Labour -- in a country 

having a population of about 403 million workers,, with 365 million 

unorganised workers -- how many hundred years are you going to take to 

cover the whole of India? You are giving a pittance, thinking that the 

agricultural workers will be satisfied if this Scheme is implemented for 30,000 

workers only. You are forgetting the fact that there are about 365 million 

agricultural workers in our country. 

Now, I come to the aspect of building construction workers.   (Time 

bell)  मैडम, यह मजदर� �क बात हैू , दो-चार �वाइं�स बाक� रह गए है। 

THE DEPUTY CHAIRMAN:     I have no problem. It is your party's 

time.   You can consume the whole time, but remember there are four other 
J 

'workers' from your Party; and you are the first speaker. 

ौी रामच$ि खंू�टआ: मैडम, म� थोडा ऑर बोलूंगा Madam, we will 

manage it. 

THE   DEPUTY  CHAIRMAN:   You   see,   I   did   not   use   the   word 

'Members'; I used the word 'workers'. 

SHRI RAMACHANDRA KHUNTIA:   Madam, the Building Conduction 
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Workers Welfare Act, 1996 was passed in 1995 in the shape of an Ordinance. 

The Parliament passed the Act on i7
,h

 August, 1996. Rules were laid down in 

1998. but, till now, it has been implemented only in Kerala and Tamil Nadu 

States. We have been repeatedly asking the hon. Minister of Labour to press 

upon the State Governments for the implementation of this Act. The 

Government is not required to pay anything under the Scheme. Madam, in this 

era of globalisation, many construction activities are going on. If the Cess 

Welfare Board is constituted, around 40 million workers of this country will be 

covered under the Social Security Scheme and get the benefit of this Scheme 

under which the Government is not required to pay even a single pie. It will be 

collected from the projects, whether it is the Central Government project, or 

the State Government project, the World Bank project or the IMF project. The 

hon. Minister, Shri Ananth Kumarji is also sitting here. Sir, it will be a great 

help to the workers. The amount so collected would be spent for the welfare of 

the construction workers. 

Madam, one more point I would like to make is with regard to the 

Provident Fund. I must thank the hon. Minister that despite all pressures, this 

Government has reduced the interest rate on the Provident Fund. Madam, I 

want to put one question to him. घ& �� �
# �ह� ह+, �"& घ& 	& 	�&� ,
9��& �& 

3��1 �� 2g �&��& �ह�"� 
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6
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" 
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�3�"� �� �हm 
�3�"�; I want to use it anywhere. From 12%, it 

has now been reduced to 9.5%. It is workers' money; it is not your money. 

Madam, I would be happy if the Government gives details of this 

investment as to where this money has been invested. I will not take other 

things. Madam, in this way, around Rs. 47000 crores is put in special deposits, 

which is lying in the Consolidated Fund of the Government. And, if the labour 

takes its total money back, I doubt whether the Central Government will be 

able to prepare the Budget. Madam, Rs. 47000 crores is not a small amount. 

On the one hand, you are investing it, as per your choice, and on the other you 

are giving the instructions that the interest on the Provident Fund must be 

reduced. Madam, workers feels it is my money, and the option is with me as to 

where I want to invest it. I must thank the Provident Fund Trust, which is an 

independent Trust and of which the Labour Minister is the Chairman that it has 

not implemented the decision of the Government, in spite of a directive from 

the Government to 
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revise the interest rate and reduce it to 9 per cent. One thing that I want to tell 

the Government is that if they do so further, the labour has a right to take to the 

Supreme Court. The labour has a right to go to the streets, if you exploit them, 

and if you misutilise their money. 

Madam, now I come to the aspect of Provident Fund. Many times it 
was said that there should be one security number for the purpose of Provident 

Fund for each worker, because many workers are depositing their money in the 

Provident Fund, but when they are asking for it they are not getting their money 

back. The hon. Minister knows that there are around Rs. 393 crores, which is 
lying as an unclaimed money. Nobody is claiming that. It is lying with the 

Government. In the ESI, a sum of Rs. 6000 crores is deposited in the Reserve 

Fund. But, there is no claim for it. Madam, why it is happening is because most 

of the workers are illiterate. When a worker moves from one employer to 

another employer, from one unit to another unit, being an illiterate person, he 

does not get his money back which he had deposited in his Provident Fund 

during his tenure with the previous employer. It is because, Madam, the Indian 

Labour Conference and the Standing Committee on Labour have 

recommended three times that there should be one security number for this 

purpose so that there could be no problem, if a worker moves from one place 

to another because the number will be permanent for the Provident Fund 

purposes, and in this way the workers will not lose their money. In spite of that, 
the recommendation has not been implemented. 

Madam, in the ESI, the medical care is the worst. I urge upon this 

Government and the Minister that it should not be given to the State 

Government. I suggest that it should be taken over by the ESI Corporation so 

that, at least, those who are paying for it will get the benefits, they are the 

members who are contributing to that scheme. So, the ESI should take over all 

the hospitals and dispensaries throughout the country. 

Madam, I want to make one more point here. What I want to say is 

that this ESI money is going to the States. The money is going to the 

Government fund. The ESI money is not being kept separately. And, because 

of it, the ESI money is also going in the Budget, and what happens is that 

when the money is available in the Budget of the State Government, only then 

the workers are getting the benefits, otherwise, the workers are deprived of it. 

My suggestion is that the benefits like Provident Fund, the ESI, the pension 

benefits, etc. which are available to the workers can be put together.   In many 

countries, there is a Social Security Authority. 

424 



[29 APRIL, 2002) RAJYA SABHA 

Madam, because the Government is not paying anything, an authority could 

be created which can be called 'Social Security Authority', and the 

unemployment allowance, temporarily dis-engagement allowance, etc. could 

also be given from this Reserve Fund. So, I think, the concept of Social 

Security Authority could also be considered. Many Trade Unions have also 

endorsed it. It is existing in many countries. It could be adopted here also. 

Now, Madam, I would come to the social welfare schemes. ...(Time-bell)... 

Just one minute, Madam.  ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I am sorry. ...(Interruptions)... Just listen 

to me. Your party has got 58 minutes. You have already taken 48 minutes. 

So, only 10 minutes are left for the three Members who are going to speak 

from your party. 

SHRI RAMACHANDRA KHUNTIA: Madam, I would conclude in one 

minute with one sentence that this Government is privatising, disinvesting and 

selling out PSUs without getting a proper price in the whole country. They do 

not know anything else. They want to sell only the industries. You know, 

Madam, there is one story. The story is like this. At one time, two women went 
to a King claiming one child. Both of them said 'this child is mine, this child is 

mine'. Now, the question before the King was to decide to whom did the child 

belong. But, he could not decide. Then, one of his Ministers said to the King 

that he could give a suggestion. He suggested to the King that 'let us cut this 

child into two pieces and give one piece to one woman and the other piece to 

another!' Then, the real mother of the child said: "Don't do that. Let that 

woman take the child. In that case, my child will at least survive." But the other 

woman, who sat by the side, said: "I agree. You can cut the child into two 

pieces." The same thing is happening here also. The NDA Government is 

selling the industries, because it has no contribution in the making of these 

industries. That is why they are selling them, disinvesting them and taking 

benefit out of it. That benefit is not for the workers or the people as a whole. 
That is why the Government does not feel repentent if the industry is lost or 

the workers' or people's interests are lost. They think they will remain in power 

and reap the benefit. We, in the labour organisations as a whole, the 403 

million workers of the country, will oppose their anti-labour policies tooth and 

nail. I think the hon! Labour Minister, who is an erstwhile labour leader, will do 

something fruitful to protect the interests of the labour in the country. With 

these words, I conclude. 
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THE DEPUTY CHAIRMAN: You spoke very well, but you spoke on 

everybody's behalf in your party. There is not much time left for them. Only 

ten minutes are left for them. I do not know how they are going to distribute 

their time amongst themselves. 
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THE DEPUTY CHAIRMAN: Now I have to call Shri C. Perumal who 

will speak in Tamil. So, all should be ready except Mr. Virumbi and some 

others. ...(Interruptions).. .Mr. Perumal. You have nine minutes. It is your 

maiden speech. But it does not mean that the maiden can go amok. 
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'SHRI C.PERUMAL (Tamil Nadu): Madam, Deputy Chairperson, I 

bow my head in reverence in the direction of my leader Dr. Puratchi Thalaivi 

Amma, the leading light of India, the glowing light of Tamil Nadu, the General 

Secretary of the Army-like A.I.A.D.M.K., the Hon'ble Chief Minister of Tamil 

Nadu who is endeavouring hard day and night to make Tamil Nadu number 

one state in the country, and the life blood of six crore Tamils, who has sent a 

commoner like me to this august house of stalwarts, veteran Parliamentarians 

and learned personalities. I am proud to be in this hallowed precinct where, 

once our late lamented leader, Dr. Anna and the goddess of my heart the 

Hon'ble Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi Amma took part in 

discussions and debated on various subjects. 

Madam, I thank you for giving me this opportunity to speak on the 

discussion on the working of the Ministry of labour. A number of labour 

protection laws were enacted in India. Day after is May Day. I wish to bring to 

the notice of this House that it was our late leader, Puratchi Thalaivar Dr. 

M.G.R., who not only demanded declaration of May Day as national holiday 

but declared it a holiday in Tamil Nadu. It was that great leader who enacted a 

law providing that workers who were employed for 480 days out of 720 days 

would be made permanent. It was during A.I.A.D.M.K. rule in 1984 that the 
Handloom Weavers Protection Act and Manual Labourers Board were brought 

to effect. It was again A.I.A.D.M.K. Government that provided subsistence 

allowance for the suspended employees. Section 10-B which_provides for 

compensation in the event of the dispute being adjudicated through Arbitration 

or Tribunal as a result of failure of bipartite talks between the management and 

the worker, was inserted during our rule. It is our A.I.A.D.M.K. Government that 

constructed a building at Chennai and named it after the respected labour 

leader late Jeevanandam. That Jeeva I Ham accommodates labour leaders 

and labourers who come to Chennai and the rent charged is very nominal. It is 

during our rule that free dwelling units were constructed for the workers at 

summer resorts such as Ooty, Kodaikanal and Kutralam. 

Madam, in 1992 for the first time in India, it is our Dr. Puratchi 

Thalaivi Amma, who introduced pension scheme for the transport workers in 

Tamil Nadu. For providing technical and medical education to the wards of 

transport workers, Our Government have taken a number of 

initiatives. While our leader Dr. M.G.R., had set up I.R.T 

polytechnic in Erode district, the Hon'ble Chief Minister Dr. Puratchi Thalaivi 

had set up a Medical College at 

* English translation of the original speech delivered in Tamil. 
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Perundurai in Periar district and I.R.T. polytechnic of Bargur for the children of 

transport workers. During our A.I.A.D.M.K. rule the transport workers were 

provided free pass facility to travel all over the state with their families just like 

the railway employees. It is during our rule that the dismissed employees were 

enabled to go to the court directly without the permission of the management 

for justice. It is our A.I.A.D.M.K. Government, which provided ex-gratia 

payment to employees with higher basic pay who were otherwise ineligible for 

bonus. 

Madam, Deputy Chairperson, the cotton industry particularly the 

spinning mills are in doldrums. They should be protected. I appeal to the 

Government to remove the 2 per cent excise duty levied on hank yarn. Cotton 

is the raw material of the spinning mills. Tens of thousands of workers are 

employed in these mills. When there is shortage of cotton in the country, I 

wonder at the decision to export cotton. I urge upon the centre to stop import 

of cotton and save our workers. Even the exclusive reservation of 22 items for 

the handloom sector as ordered by the Supreme Court is not being 

implemented. I appeal to the Government through this House to implement the 

order of the Supreme Court in letter and spirit. 

Madam, due to the wrong policies and decisions of the Ministry of 

Commerce and Industry the small tea growers and tea plantation workers are 

suffering. To save the tea growers and plantation workers from the agony, the 

Hon'ble Chief Minister of Tamil Nadu, respected Amma held a meeting with 

tea growers and workers after which my leader ordered procurement and sale 

of tea leaves through fcooperative Societies and fair price shops. My leader 

also sanctioned Rs. 32 lakhs as relief. Same way the Centre should procure 

the delicious Ooty tea and use it in Railways, airways and all the PSUs etc. to 

give a boost to the tea industry. I wish to make a point about the labourers of 
tea industry. In Theni district of Tamil Nadu at Pachaithumatchi, there is the 

Hindustan Leaver,. Tea Ltd. All the 5000 workers of that company have not 

been paid salary till date. Without holding talks with the workers, the 

management has preferred lockout playing with the lives of workers. So I 

appeal to the Hon'ble Minister to intervene and see that the company is 

opened early and the workers get their wages. 

Madam, I nave few words about the construction workers. Our late 
leader Dr. M.G.R. once said: 
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Skyscrapers are built 

And huts are also built around 

Yet, should we call this golden world, 

Both, the world and God will laugh 

This is the plight of construction workers even now. They build 

houses for others, but they sleep on the streets. That is why with the noble 

heart of a mother, our leader Dr. Puratchi Thalaivi launched free housing 

scheme for construction workers and also fixed uniform wage structure for 

construction workers for the entire state. I say all this because I wish the 

Centre also fixes uniform wage for construction workers for the entire country. 

The Centre may collect nominal amount from the workers and the State 

Government and add up its own contribution so that the construction workers 

get a good amount as P.F. when they retire from work later. In case of death of 

a construction worker, Rs. 1 lakh is given to the family of the deceased as 

compensation. I appeal to the centre to give compensation to the workers who 

are injured. The Centre should also allocate certain sum as maternity fund for 

the welfare of the families of construction workers. The Government should 

construct hospitals in all the district headquarters for the construction workers 

on the line of ESI hospitals. Wage guarantee should be given through the 

Inspectorate of Labour Welfare. 

Madam, there are about 500 cottage industries in the country. Palm 

production from Palmyra trees is one of the> major industries in the rural India, 

particularly in Tamil Nadu. It is an important cottage industry in Tamil Nadu. My 

revered leader Dr. Puratchi Thalaivi has taken a number of steps to protect the 

cottage industry of palm products. Our leader had set up Palm Products 

Development Corporation in 1994 and appointed me the Chairman of that 

Corporation. In fact that has been my avocation. My leader introduced free 

housing scheme, Pension Scheme and also Interim relief scheme for the no-

work period, if there is work for a period of four months only. But the D.M.K. 

Government merged this Corporation with Khadi ^Village Industries 

Corporation and dumped all the schemes. The Khadi Board should integrate 

the workers of palm, coconut, dates and palm-wine industries. Palm jaggery 

that has ayurvedic properties, can be procured by the Centre and distributed to 

hospitals etc., besides exporting. The palm jaggery and candy have medicinal 

values and are used in making coffee and tea in lieu of sugar even for diabetic 

patients. The Centre should procure palm candy and palm jaggery and 

distribute it to airways, railways and 
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PSUs for use. So also there are soft drinks produced from palm known as 

palm cola. This is produced in large quantities at Chennai and Bargur in 

Dharmapuri district. These soft drinks could be served in flights, trains and 

Parliamentary Committees. Such a step would develop palm products industry 

and help the workers involved in it. In case of death of a palm worker, 

A.I.A.D.M.K. Government led by Dr. Puratchi Thalaivi Amma gives Rs. 50,000 

to his family. I urge upon the Centre to give pension and interim relief to the 

palm industry workers. Our State Government gives ten thousand rupees as 

relief if a palm industry worker is injured while climbing on the trees. So I 

request the centre to give ten thousand rupees as its share so that twenty 

thousand rupees could be given to the injured worker. The Centre should also 

provide insurance scheme to the palm workers who • have proper licence. 

Madam, when I was the Chairman of the Palm Products Corporation, 

our leader Dr. Puratchi Thalaivi Amma, as the Chief Minister of Tamil Nadu 

ordered survey to find out whether palm oil production was possible in Tamil 

Nadu like the way it is done in Malaysia. It was felt that Cauvery delta and 

Trichy district had the potential for that. The Paiyur Agricultural Research 

Centre came to this conclusion after research. But the DMK Government, 

which came to power later, abandoned these projects. Even the palm kernel, a 

delicious summer food, was processed and exported. The palm kernel 

produced at Kualaichal was exported from Tutucorin port. In the year 1995-96 

when I was the Chairman of the Board, we earned Rs. 16 crore by way of 
such exports. But because of the abandoning of such exports by the 

subsequent D.M.K. Government, TamH Nadu has been losing 16 crore 

rupees a year. Therefore I appeal to the centre to resume export of palm 

kernel. There are 996 palm jaggery corporative societies and 8 district 

Federations in Tamil Nadu. There are a large number of workers employed in 

these societies. I request the Government to provide financial and other 

assistance to these workers. 

Madam, cinema industry is a golden goose. We all know this. It gives 

huge revenue to the Government. Mumbai and Chennai are the cities where 

majority films are produced. In this industry the fortunate ones thrive and the 

unfortunate ones suffer. Having realised the problems of the cine workers, my 

leader Dr. Puratchi Thalaivi bought 85 acres of land at Pallikaraniai near 

Chennai in 1995 and gave it for constructing dwelling units for cine workers. 

The subsequent Government did not show any interest on that. Though the 

workers have formed housing board society, they are not 
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able to construct houses due to paucity of funds. I appeal to the centre to 
provide financial assistance to the cine workers cooperative housing society 

so that houses could be built on the 85 acres of land provided by my leader. 

The cine workers association known as PEPSI was functioning from a rented 

office. It was my leader Dr. Puratchi Thalaivi who bought 2 acres land on 

Nooradi Salai in Chennai and gave it to PEPSI for constructing a building. I am 

grateful to our Amma for ordering the conversion of Diploma courses 

conducted by the Film and Television Institute at Taramani near Chennai into 

Graduate courses. This will be of great help to the students who graduate from 

there. I say so because, I am proud to say that I am an ex-student of that 
institute and I have a diploma in film technology from that Institute. The 

Hon'ble Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi has also reserved 

seats in each course for the wards of film artists. My leader has taken several 

steps to overcome the recession in film production and video piracy. My leader 

has ordered hiking of the ticket fares in cinema theatres to a certain limit up to 

a period after the release of a movie. Because" of this decision, many theaters 

have been saved from being converted into shopping complex. Tamil Nadu 

Government is also providing tax concessions and other assistance for low-

budget, but good movies. The centre should also extend a helping hand for 

such schemes in the interest of film industry. I appeal to the Centre to provide 

compulsory life insurance scheme to the cine workers and protect them and 

their families. The Centre should also help our State Government in 
implementing the pension scheme for cine workers. National Film 

Development Corporation produces .films in many languages. But in Tamil it 

produces very few films. Even movies so produced are not released. If the 

centre directs NFDC to produce at learnt two movies in Tamil per year and 

release them on time that will go a long away in providing the much-needed 

relief to the cine workers. Though cinema has been recognized as an industry 

for several years now, banks do not provide loans etc, to film industry like 

other industries that get lot of help from banks. Due to this neglect people in 

cinema industry borrow money on heavy interest and ultimately end up in debt 

trap. The Government should realise that cinema in a golden goose that gives 

huge revenues. Therefore, the banks should be directed to provide loans to 

cinema industry also in the larger interest of the nation. It is learnt that 2 crore 
rupees was earned as royalty from Gandhi film is lying with the centre. This 

amount should be utilised for the welfare of cine workers. The centre is 

attempting to privatize the Salem Steel Plant and Neyveli  Lignite  Corporation  

in  Tamil  Nadu  without  bothering  about  the 
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livelihood of workers. I appeal to the Government to reconsider this and not to 

privatise the profit-making PSUs. Even while privatizing to loss making PSUs, 

the centre should think of the workers and their families and provide social 

and job security. I urge upon the Centre to provide Rs. 3600 crore to the 

Government of Tamil Nadu for developmental projects. 

Madam, Deputy Chairperson, I wish to make a point about my native 

district of Dharmapuri . My leader, Hon'ble Chief Minister of Tamil Nadu Dr. 

Puratchi Thalaivi Amma in endeavouring to execute the Ogenakkal 

cooperative drinking water scheme to provide potable water to the area. 

Centre should provide all necessary assistance to this scheme. I take this 

opportunity to urge upon the centre to intervene and get Tamil Nadu its due 

share of Cauvery water. My native place Bargur is famous for textiles. (Time 

belj) Please give me one minute, Madam. 

Bargur is famous for textile. But the businessmen have to go to 

places like Mumbai and Surat for the purchase of textile products. So, I 

request the Centre to setup textile mills at Bargur just like the mills in Mumbai 

and Surat. Dharmapuri district is also famous for mangoes and coconut. 

Mangoes and Coconuts are exported to other countries. But the mango and 

coconuts trees are attacked by insects very often and damage them. To take 

care of such problems, a mango and coconut research centre should be set 
up in Dharmapuri district by the Centre. Madam, if a hydel power project is set 

up at Ogenakkal, about 1000-mw power could be generated. That would be a 

great stride. As Ogenakkal is a tourist centre, Centre should be set up more 

parks and gardens. Since lot of grapes and mangoes are produced in Bargur, 

I request the centre to set up a juice factory at Bargur. In palm products, 

Bargur stands third in Tamil Nadu. The Government of Tamil Nadu has set up 

a factory there to produce palm soft drinks such as palm cola and also other 

palm products like palm jaggary and palm candy. Centre should provide funds 

to export this. 

Madam, there is a long pending demand for a rail route from 

Pondicherry to Bangalore v/a-vlllupuran, Thiruvannamalai, Bargur, Krishnagiri 

and Hosur. People of Krishnagiri and Members of Parliament have been 

demanding this route for long. But this route is still in the survey stage only. If 

this route is laid and trains operated, people of three states would be 

benefited. I have one last request. Our late leader Puratchi Thalaivi Dr.M.G.R. 

began his career as a drama artist at the age of seven and went on to become 

a celluloid hero, producer, director and finally reached the pinnacle; he 

became the Chief Minister of Tamil Nadu.  It was he who 
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proved to the world that a cine artist could be a good ruler. I am proud that the 

Centre honoured him with Bharat Ratna. It would be befitting if a portrait of Dr. 

M.G.R. is placed in the Central hall of Parliament. I hope the Centre will 

accede to this demand.   Thank you 

THE DEPUTY CHAIRMAN: Thank you very much. You have made a 

maiden speech. I think, there was some mistake in the translation because, 

during your speech, you said that the people will laugh if a scheme for building 

dwelling units for the construction workers is launched. I don't think, people will 

laugh. . I think, there was some mistake in the translation. It is a good scheme. 

You better check up, because it is not a matter for laughing. Those 

construction workers do need some dwellings. Rather, it should be 

appreciated. You check up with the translator whether he correctly translated it 

or not. Thank you very much for your maiden speech. Now, I call Mr. Virumbi. 

Mr. Virumbi, please make your own speech and don't try to reply to what you 

have heard. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam, my colleague 

has made a very good maiden speech. 

THE DEPUTY CHAIRMAN: We want to hear your views and not a 

reply to his maiden speech. Please don't try to tease the maidens. 

SHRI S. VIDUTHALAI VIRUMBI: Madam, I won't do it. Madam, at the 

outset, I thank you very much for having given me an opportunity to express 

my opinion with regard to working of the Ministry of Labour. Madam, I feel, in 

this Session, it is a very important subject that we are dealing with. The time at 

our disposal is not adequate for us to discuss the issue in a comprehensive 

manner since it consists of several areas on which we have to take a view. 

Madam, I would begin my speech by referring to the growth rate of 

employment and the growth rate of labour force. I quote from the Annual 

Report, 2002, of the Ministry of Labour, "The growth rate of employment is less 

than the growth rate of the labour force, indicating an increase in the 

unemployment rate. This is considered by the Government. Then, Madam, I 

come to the next point. 

Though the open unemployment was only 2.21 per cent, i.e., 9 

million, the percentage of population below the poverty line was as high as 

26.1. It clearly shows that in the Ninth Plan period, even though action has 

been taken to increase the employment opportunities, we are not able to 

increase the employment opportunities on par with the increase in the 
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labour force. It has now become an accepted truth. Now, what is the situation 

that is prevailing in the country? Madam, after five decades of our 

Independence, we are not able to achieve much. I would like to quote from 

The Hindu dated 27* April, 2002 under the caption 'National Human 

Development'. "The NHDR reminds us that as food stocks began climbing to 

extraordinary levels in the late 1990s, over half of India's children, under five, 

were either moderately or severely malnourished." It means, more than 15 per 

cent of our children are malnourished. This is one thing. The other thing is: 

"Thirty per cent of the newborns were significantly underweight; and 60 per 

cent of women were anaemic." This clearly shows where the nation stands. 

Even though we are giving statistics and producing various kinds of data given 

by several organisations about the progress that we have made, this is the 

real situation. Madam, even though the per-capita income has increased, even 

though we say that the open employment is only 2.21 per cent, still, the 

percentage of people who are living below the poverty line is more than 25, 

which means that one person among four persons in the Indian sub-content is 

not able to earn money even to meet his basic needs. This is the situation. 

Madam, this problem is not only linked with employment and earning; it is also 

linked with social harmony and the law and order situation. If the people are 

employed to the extent we expect, then the violence will also be reduced. I 

feel, the violence and unemployment are inseparable. Therefore, to reduce the 

violence in the country, we have to see to it that employment is increased. But, 

as far as this country is concerned, since we are only in a developing stage 

and not in a developed stage, our savings is actually very less. And since our 

savings is less, the investment is less; and since the investment is less, the 

production is also less. Now, because the production is less, ultimately, the 

income that we realise through production is also less. And, in this way, the 

whole cycle goes on. In fact, it has become a vicious circle. We want to break 

this vicious circle. And, for breaking this vicious circle, we should have 

sufficient capital. But when the capital that we have is not sufficient, we have 

decided to get capital from other sources. However, we are not able to get 

capital from other sources, foreign countries, etc. But China is getting it. I think 

we have to learn some lessons from China as to how they are able to get the 

FDI, how they are able to attract the FDI from other countries. It is an 

important thing which we have to learn. Madam, what I feel is, China has 

concentrated much on this aspect. The difference between China and India is 

this. After we decide about a particular issue, there is a long gap between the 

decision and its implementation. On the 
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other hand, in China, before deciding about any issue, they go through that 
issue. In China, the gap between the decision and its implementation is very 

less. We have to see it how we can reduce this gap between the decision and 

its implementation. We have to correct the lacuna which is prevailing in our 

system. That is one thing. I feel, the situation there is totally different. For 

example, in China, their special economic zones and their labour laws are 

different from what we have. It does not mean that we have given up all the 

protection that we have been giving to our workers. But there is one thing in 

the world scenario that we have to see. It is also linked with this. They .say 

there is recession in the world. But what is the real situation? Nineteen per 

cent of the people in the world are consuming 80 per cent of the production. It 
clearly shows that capitalism thrives. They have tuned the system in such a 

way that it benefits the developed countries. The capitalist countries have 

agreed to help the developing countries to the tune of 0.7 per cent of their 

GDP, but they have failed to implement the promise they have made. 

Moreover, they are not coming to any agreement for the protection of the 

ecology, which has actually been spoiled by them, and it affects them also. 

Another scenario is the free movement of capital and not the workers. 

That means, the policy of globalisation is also tilted in favour of the developed 

countries. 

Not only that; now, the rightist mentality is gaining currency. In 

Germany and France, there is a movement against those who do not belong to 

their nationality. In Germany, they say the non-Germans must go out of 

Germany. That is the voice that is being heard in Germany. That concept is 

also being voiced in France. Last week, in Paris, there was a call that the 

people who have migrated from other countries, should go back to the 

countries of their origin. This new concept is also affecting the social harmony. 

Now, in India there has developed religious fundamentalism. Ultimately, all 

these things affect the job opportunities for the Indian workers in Europe and 

the Gulf countries. As a result, our people are losing jobs. What is the 

alternative for them? We have to increase the job opportunities in such a 

manner that the growth of Jabour force is commensurate with the growth rate. 

Now, what is the working of the Labour Ministry in such a situation? 

During the last three years put together — I do not want to go year-by-year 

because of the time constraint - of the total amount of Rs.398 crores allocated 

for the Ministry, only Rs.337 crores could be spent during the last three years.   

Rs.61 crores was left unspent. 
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4.00 P.M. 

It does not mean that they have not done anything. The Government 

has done the maximum possible they could do. They have enacted the Trade 

Union Bill and the Workmen's Compensation Bill. The National Labour 

Commission was constituted for the welfare of the workers. It was mainly to 

see that the established IT institutions in the North-East and Sikkim could carry 

on their programmes. These are the positive sides of the Ministry. What I feel 

is that along with diversifaction of the economy, acceleration of the economy 

should also take place. Of course, ours is a poor country, but it does not mean 

that we do not have natural resources and wealth. Once, Karl Marx said this. 

Actually, he has said it for the entire world. I put it in the context of the Indian 

Sub-Continent. Why are most of the Indians poor? This is on the lines of what 

Karl Marx said 150 years back: "It is very hard and sad to say so, but it is 

easier to replace a man than an ox in the Indian Sub-Continent because most 

of the Indians are unfortunately believing in conservative superstition. They 

believe that desertion of life without reward for the sake of preserving a priest 

or a cow may cause the beatitude of those base born tribes." I feel that this 

superstition made India poor and from poor to poorer. We have to get out of 

this. What is the remedy, Madam? 

As I said, only seven per cent of the workers in India are in organised 

sectors; Government sector, public sector and private sector, all put together, 

they are only seven per cent. And 93 per cent of the workers are unorganised. 

Now, there are nearly 410 million people constituting the work force. Out of 

that, 40 million people are unemployed. If 93 per cent of the workers are 

unorganised, it means that some sort of social security should be there for 

them. For that, in October last, the NDA Government convened a tripartite 

meeting and discussed the Convention decided on by the ILO. There are two 

issues. No.1 is regarding the declaration of the fundamental principles and 

rights at work Conventions 138 and 182. They have already been discussed. 

Then there is the minimum age for admission to employment and abolition of 

child labour. It has already been taken up and a global employment forum has 

already been established in November. That is in Geneva, Madam. That is 

going through employment growth, respect for fundamental principles, rights at 

work and also promoting a social dialogue and strengthening and extending 

social protection. To elaborate this, the time at my disposal is not adequate. I 

want to raise only one or two points, Madam. In this context, the natural 

resources are limited 
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in our continent. But the human resources are abundant. Therefore, I request 

the hon. Minister to try to optimize the human resources. That is how we can 

do it. We are spending approximately 3.8 per cent, less than four per cent, of 

the GDP on education. It ought to have been six per cent. Therefore, it is two 

per cent less than what it should have been. 

Secondly, when you are optimizing, please take care of this. There is 

a gender bias whether you take wages or education and compare between 

men and women. Even though education has developed, at the same time, 

the gender bias still exists. What is envisaged by the Tenth Plan in this respect 

is, "providing gainful high quality employment to the addiiton to the labour force 

over the io
,h

 Plan period. " That is No.1. The second is, "reduction of the gender 

bias gaps in literacy and wage by at least 50 per cent by 2C07". By 2007. at 

least 50 per cent of gender bias should be abolished. For that, what action has 

the Labour Ministry taken or what action does it propose to take? Mr. Minister, 

I think you can enlighten us on this when you reply to us. 

THE DEPUTY CHAIRMAN: Actually, we are signatories to the United 

Nations Convention on equal wages for equal work. 

SHRI S. VIDUTHALAI VIRUMBI: I stand by the Chair. Not only in 

respect of wage. We also support reservation for women in Parliament. We 

stand by it. At whatever time the Bill comes, the DMK will stand by you and 

vote for it. 

THE DEPUTY CHAIRMAN: I am not talking about that. Here, I am 

talking about the wages. There is a Convention of 1975 on equal wages for 

equal work which is not being implemented totally in every unorganised 
sector. 

SHRI S. VIDUTHALAI VIRUMBI: It is there throughout the globe, not 

only in India. But we are marching towards that end. How can we do it? There 

are two things. One is the long-term perspective and the other is the 

immediate duty. I have bifurcated them like that. What can we do immediately, 

since 93 per cent of cur people are unorganised? We have done something in 

Tamil Nadu. We have implemented the Social Security Welfare Schemes in 

respect of 64 areas. Take, for example, the construction worker. If a person 

goes to the municipality or the corporation to get permission for constructing 

something, in that event, out of the total plan expenditure, he must pay 0.3 per 

cent to the municipality or the corporation under a separate head. In the initial 

stages, the corpus fund was very 
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meagre. But now, the corpus fund has been raised to Rs. 28 crores. Similarly, 
for the autonckshaw pullers, when he goes to have a fitness certificate or a 

permit for his autorickshaw. he must pay some amount to the Regional 

Transport Authority. That amount will be taken as a corpus fund. We have 

done like that, and we have succeeded in 64 areas. Eleven Welfare Boards 

are looking after these 65 areas respecting different workers. For agriculture, a 

separate Welfare Board has been created. You can go through the work done 

in these areas in Tamil Nadu during the last five years and see for yourself the 

progress made in various areas by the State. In the field of agriculture, 70 per 

cent people are able to contribute 29 per cent GDP in India. Seventy per cent 
of the agriculturists are able to handle 29 per cent of the GDP. The most 

important sector is the service sector. Through the service sector, the real 

situation can be upgraded. We have developed the software industry in Tamil 

Nadu. In 1996. the per capita income in this respect was Rs. 11.000/-. After 

five years, the per capita income has gone up to Rs. 18,000/-. It clearly shows 

the steps taken by the Government of Tamil Nadu in all these areas. Even the 

Deputy Chairman of the Planning Commission, Shri K.C. Pant has said that 

during the Ninth Plan period, only two States were able to get resources for 

four years, as promised by the Planning Commission, and the Government of 

Tamil Nadu was one of them. So, there are three areas. The first one is the 

receipt of resources, the second one is the per capita income and the third one 

is the FDI. Three States were able to get resources, and among these three 
States, Tamil Nadu is one such State. Such an economic scenario has been 

developed in Tamil Nadu. We are also getting the resources at the local level. 

(Time- bell). So, firstly, we are able to get the requisite resources. Secondly, 

we are first among the three States in respect of FDI. Thirdly, the per capita 

income of the State has increased from Rs. 11,000/- to Rs. 18.000/- within a 

period of five years. So far as the question of judicious distribution of income is 

concerned, in Tamil Nadu, 35 per cent of the people were below poverty line in 

1996. After five years, the percentage has tcome down to 26 per cent. That 

means, the number of people below the poverty line has gone down during the 

last five years, that is, between 1996 and 2001. I do not want to go into the 

details. But, in some of the statements, the name of my leader has been 

mentioned, which was unwarranted, and I totally oppose that. 

So far as the question of catching up with the agricultural sector is 

concerned, I would like to tell one thing. The State of West Bengal has also 

been totally affected in respect of different industries. 
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The tea industry was totally affected. When it was totally affected, I 
tell you, Mr. Labour Minister, what we had done at that time. First, the Sales-

tax was reduced from 8 per cent to 4 per cent. The Central Sales-tax was 

reduced from 4 per cent to 2 per cent. The people who imported tea from 

foreign countries were not allowed to sell that in the local tariff area. The local 

tariff area was banned for its sale. They could not sell it in the local tariff area. 

That was the third thing we had done. The fourth thing we did was, we 

increased the import duty from 15 per cent to 17 per cent. We allocated Rs.34 

crores for that period. For one kilo of tea, a subsidy of Rs.2/- was given so that 

for one kilo of manufactured tea, they could get Rs.8/-. It had to be distributed 
evenly. For that, we adopted a foolproof method.  This was what had done for 

the tea industry. 

Another thing was, previously, hundred kilos of tea could be 

produced by the agriculturist. Earlier, he could sell in the open market tea 

worth Rs.25 crores, but he can now sell tea worth Rs.75 crores. What we did 

was, we gave up the policy of producing 100 kilos. Whether he wants to sell it 

in the open market or through auction, he could sell it evenly. The rules were 

modified for that purpose. What is the provision now? Out of 85 lakh kilos of 

tea, 27 lakh kilos of tea is actually produced for the Public Distribution System. 

Out of Rs.85 crores worth of tea, more than Rs.82 crores worth of tea is being 
sold only in the open market, not through the Public Distribution System. 

Previously, Russia used to buy it. Now they are getting it from some other 

place. This is the situation. Therefore, what we had done for the agriculturists 

was ...(Interruptions)... 

THE DEPUTY CHAIRMAN:  You have taken 25 minutes. 

SHRI S. VIDUTHALAI V1RUMBI: Madam, I am finishing. Madam, I 

tell you the position about vegetables and fruits in India. Per year, vegetables 

and fruits worth Rs.70,000.crores are being wasted throughout the Indian Sub-

Continent. I tell you what we had done to protect them. Hundreds of farmers' 

cooperatives were created. For the first twelve months, from November 1999 

to October 2000, the sale, per month, was worth Rs.9 crores and 40 lakhs; in 

the next five months, it was increased to Rs.20 crores. It was done by the 

farmers. There were no intermediaries. The producers were bringing the 

vegetables directly. The shop was free. They could use the space free. There 

were sales in the evening, and they can add 20 per cent of the cost. I tell you, 

Madam, during the period November 1999 to April 2001, vegetables worth 

Rs.212 crores were sold. The rights of the agriculturists were protected.    In 

this way, we have to 
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protect the interests of the agriculturists. In the case of industries, particularly, 
the software industry has to be developed. The third thing is, we have to learn 

something from China. It does not mean that we have to blindly follow the 

policy of China. Whether the cat is white or black, if it catches the mouse, we 

can take it.  With these words, I thank you. 

THE DEPUTY CHAIRMAN: You spoke well. But I think you should 

increase the number of your MPs so that you can get more time. 

SHRI S. VIDUTHALAI VIRUMBI: Okay. I thank you, Madam, for 

giving this suggestion. 

THE DEPUTY CHAIRMAN: That is the only way I can extend the 

time. 

SHRI NILOTPAL BASU (West Bengal) : Madam, because he has to 

speak something against his conscience, he wants to increase the numbers of 

his MPs. 

SHRI S. VIDUTHALAI VIRUMBI: This is nothing but an insinuation. 

SHRIMATI S.G. INDIRA (Tamil Nadu) : Madam, that won't be 

possible.  They want to increase the number of MPs, but they can't do it. 
THE DEPUTY CHAIRMAN: I won't suggest that he should join your Party for 

the sake of time! He always speaks well. He does his homework well, to     =�� 
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DR. T. SUBBARAMI REDDI (Andhra Pradesh) : Madam, you can 

give him grace time. 

THE DEPUTY CHAIRMAN: You forget what you learnt in the other 

House. You have to relearn the things here. Moolchand Meenaji, you do one 

thing. You divide the time. Let the women also speak. You start speaking. But 

be careful that it is not at the cost of women. 
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SHRI J. CHITHARANJAN (Kerala): Mr. Vice-Chairman, Sir, I thank 

you for having given me this opportunity to participate in this discussion. At the 

outset, I would like to say that this year's Budget is anti-labour and pro-

monopolists. 

SHRI SANGH PRIYA GAUTAM: We are not discussing the Budget. 

SHRI J. CHITHARANJAN: This is part of it. I would also like to state 
that the working class or the working force in India had never before met such 

terrific attack against their interests and also faced such severe problems in 

the post-independent India. Regarding the workforce, all of us know that they 

are doing yeoman's service to the nation and the society. It is they who 

produce the industrial goods. It is they who labour for producing grain, pulses 
and other agricultural commodities. It is they who are giving their sweat and 

blood in constructing big projects, big buildings, offices and also the 

infrastructure. Thus, they are doing a very great service to the nation. Mainly, 

they are the people who contribute in a major way to the GDP. But they are 

not being given a proper treatment. They are not being given a proper share of 

the wealth that is produced with their help. Therefore, they are having so many 

problems. I would like to mention only a few of them. In the Budget Speech, 

our hon. Finance Minister has stated that labour reforms or amending some of 

the labour laws have become imperative; it should be done very urgently. The 

reason he has stated is that the present labour laws are rigid, not flexible, and, 

therefore, have become a hurdle to further investment in the economy and 

also for the growth of production. Along with that, some employers are saying 
that there is indiscipline among the workers, and productivity has come down. 

Therefore, chapter 5(b) of the Industrial Disputes Act should be amended. 

When we are meeting here, thousands of factories are lying closed in India. Of 

course, there are "rigid laws". But nothing prevented the employers from 

closing down their factories. Not only they have closed down their factories; I 

know that hundreds of employers have not also given the wage arrears to their 

workers, they have not given the bonus arrears; they have not given the 

gratuity; they have not remitted their contribution to the Provident Fund 

Account, they have not remitted money to the ESI.   In spite 
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of this, neither the Central Government nor the State Governments have taken 

any cudgels. 

They have been doing it. The rigid laws are not a hindrance. Take the 

example of Britain. Britain is one of the countries where somewhat rigid laws 

are in existence, where neither the employers have raised any complaint about 

it, nor the Government wants to change it. And, even if they want to do it, it is 

not so easy. Another argument is, Chapter V(b) of the Industrial Disputes Act 
prohibit the employer the right to lay off, retrench or close down a factory. Sir, 

it is not prohibited. Only a procedure has been laid down there. If an employer 

wants to lay off a section of workers or he wants to retrench workers or if he 

wants to close down a factory, he has to resort to that procedure. He has to file 

an application to this effect before the Labour Secretary of the State 

Government or the Central Government, whoever is the appropriate authority. 

That's all. But it is not prohibited. In spite of that, even the Minister says that it 

is prohibited. Suppose this law is passed, what will happen? Our employers 

will be given a free hand. They will utilise it to close down thousands of 

factories. They may close a factory here and start a new factory somewhere 

else, at a new place. There, they will not have to pay minimum wages, 

reasonable wages, fair wages or anything of that sort. They will not give any 
legal benefit. They will be exploiting the workers. This too will happen at a time 

when the liberalisation programme is being implemented. The employment 

opportunities are going down every year. They have become very nominal. At 

the same time, the employees working in factories or services are being 

thrown out. Therefore, unemployment is increasing every year. The number of 

new entrants, youngesters who come to the labour field, is also increasing. 

Thus, unemployment is increasing day by day. It is not a question of employer-

employee relationship only. It will become a very big problem for the society as 

a whole. It will become a very big problem for the country. If unemployment 

increases, it is the youngsters who will become unemployed more and more, 

and they will be an inflammable material. It will upset several things. Due to 

lack of time, I do not want to go into all those things. But it will be very 
dangerous. People are saying that because of this, the trade unions are 

becoming weaker. Yes; the trade unions are becoming weaker. Is it a good 

thing for the country? Is it a good thing for the industry? If strong trade unions 

are not there, with whom the employers will bargain? With whom they will 

come to an understanding about work norms or productivity or terms of 

agreement?   For the smooth functioning of the industry, in order to increase 
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the productivity, and also to see that the industrial production is high in the 

country, it is very necessary that an organised trade union movement is there. 

If anarchy is going to prevail there, what will happen? Of course, there will 

violence. Sometimes, an employer may be murdered. Sometimes, a manager 

may be murdered. 

Sometimes, the factory may be set on fire. Who would like that? 

Nobody likes it. The Government should think about it. 

Sir, now, I would like to touch upon other labour laws. There are a 

number of labour laws in our country. But, those laws are not being 

implemented properly. For example, there is the Minimum Wages' Act, the 

Factories' Act, the Plantation Labour Act, etc. These laws are not being 

implemented properly. There are many other labour laws which are not being 

implemented. Most of them are not being implemented; instead, they are 

being violated. 

Secondly, as you are aware, it is the Labour Department which is 

supposed to discharge certain functions. But, in most parts of our country, the 

Labour Department has become passive, or, is paralysed. For example, in 
Haryana, when the Maruti workers went on strike, they approached the 

Labour Department officials for solving their grievances. But the officials did 

not even bother to convene a conference. There is a definite provision in the 

Industrial Disputes Act that if a strike is apprehended, then, the Labour 

Department Officer will have to intervene and convene a conference. But the 

Labour Commissioner did not bother to convene a conference. The Police and 

the Revenue Officers, everybody, stood in favour of the employer, and the 

workers were left completely helpless. This is what is happening all over India, 

in different degrees. 

Another point is regarding the safety net. Even the Prime Minister had 

often declared that the safety net would have to be provided for the working 

class. He had been saying that. But, what safety net have they created? There 

are certain schemes for the organised sector, like the Provident Fund and the 

ESI. But the Government gives a very low rate of interest on the Provident 

Fund deposits. During the last one-and-a-half year, the Government has 

already reduced the interest rate by one-and-a-half per cent. And they are 

thinking of further reducing it. That means, the Government itself is exploiting 

the workers. It is quite immoral on the part of the Government. 
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5.00 P.M. 

Then the pension problem is also there. The Government had given 

certain assurance that every year it will be reviewed, but it has not been done. 

Then, for the better industrial relations, the Government of India had set up a 

machinery called the Indian Labour Conference. And a Standing Labour 

Committee was also set up. These are not functioning. Of course, there may 

be reasons for it. Whenever the Indian Labour Conference met, the Prime 

Minister, the Finance Minister and various other Ministers used to participate in 

it. They used to listen to the discussions, and on that basis, they used to take 

certain decisions. Now, it has been forgotten. Due to extreme pressure, the 

Prime Minister participated in it once or twice, but he gave an assurance that 

they would convene a conference once in every six months.   It is not being 

observed. 

The contract labourers and the agricultural workers are the most 

exploited class. Their condition is very bad. There was a proposal to enact a 

comprehensive legislation for providing welfare measures to the agricultural 

labour. It has not been done so far, and they are not going to do it either. This 

is the way in which the social safety net is being prepared! Sir, in India, 

workers are facing a lot of problems and the Government will have to give a 

serious thought to it and try to solve it, or else, it will be dangerous. Already 

certain strikes have taken place. On the 16
th

 of this month, there was an all-

India strike and it was conducted on the basis of broader unity. If the situation 
continues like this, or, if anti-labour legislations are enacted, the workers will 

fight against it on a much broader unity. The Government must be aware of it. 
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SHRI EKANATH K. THAKUR (Maharashtra) : Thank you, Mr. Vice-

Chairman, Sir, since you have allotted five minutes to me, I assure you and 

the House that I will not take more than five minutes. Earlier, during my career 

as a student, Alexander Poe told me that words are like leaves and when they 

abound, much fruit of sense or thought beneath is very rarely found.    

Therefore, Sir, I will address this august House in a few words. 
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When I do so, the hon. Minister and his representative here would be 

surprised that a Member of one of their coalition parties is striking a rather 

divergent note in this House on the proposed reforms under the Labour Policy. 

Mr. Vice-Chairman, Sir, since I am going to confine myself to the proposed 

reforms and make only general observations, at the outset, I would like to 

share with my friends and my support with all those who have spoken for the 

need for work ethics in our nation. If there is one thing which is wanting in our 

industrial sector - in any sector in which work is important - it is work ethics. 

The work discipline is not there; attendance is not there. There are many 

workers who, till the time they are in the job, are serious about it, but the 

moment they leave their job, they have no responsibility. We, as a party, and I 

for one, would never support anybody who betrays the employer who has 

provided them with employment. 

Mr. Vice-Chairman, Sir, we have tried out an experiment in Mumbai, 

Maharashtra that welfare of workers and uninterrupted production should not 

be seen as an oxymoron. We have had unions, associations in Maharashtra, 
and we have ensured, under the leadership of our leader, Shri Bala Saheb 

Thackeray, continued progress and higher level of production, and, at the 

same time, the welfare of workers. So, I do not see any dichotomy between 

the welfare of workers on the one side and the welfare of the production units 

on the other side. I think, they can work together and they can deliver results 

provided a right culture and right environment is created. However, Sir, we are 

a little puzzled with some of the reforms that are being introduced now in the 

name of labour reforms. We believe that while introducing these reforms we 

have to bear in mind the purpose of these reforms. While formulating any 

policy, the Parliament and the nation must first understand that this is a 

country of workers; this is a country of farmers; and anything that goes against 

the interests of workers and farmers their - long-term interests will have to be 
seen very carefully -may have to be opposed. Sir, before the economic 

reforms were introduced in 1991, almost all the journals, almost all the 

thinkers, almost all the speakers, the intellectuals used to talk of two Indias. 

One was India and the other was Bharat or Hindustan. 

But from 1991, I have not seen a newspaper or a magazine or a 

journal where people are talking of Bharat or Hindustan. They are only talking 

of India. Sir, I believe that when we do not talk of Bharat or Hindustan, we are 

not talking of farmers and workers, and this is a very sorry state of affairs.   We 

have to ask ourselves whether we want to create 
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a society by bringing in these reforms where wealth accumulates and men 
decay. Members have spoken here in this House about the consensus on 

reforms. We are also for reforms, but we are opposed to the timing and 

sequencing and the nature of reforms. If this country has to move forward, 

several reforms have to come in. As they have come in the economic and 

financial sector, they have to come in the labour sector also. The farmers and 

the labour are the ones who bear the brunt of the reforms most, and, 

therefore, they must be given the time to accept these reforms gradually. Sir, I 

believe that for the next 8-9 years, during this reform period, these lower 

classes, the farmers and the workers will suffer the most. Even if we have a 
constant GDP growth rate of 6-8 per cent, for 7-8 years we will experience the 

trauma of change from the present day economy to a newer economy. Sir, 

this experiment is being conducted today in 45 countries of the world, and if 

you look at those countries where the experiment of liberalisation and 

globalisation is taking place, you will find that those countries are providing 

various safety networks for their workers, for their farmers. Even countries like 

France, Germany and Japan are doing this. In a recent decision, Japan had 

issued instructions, an official fiat, to their various Departments that the jobs in 

services sector must be protected. I am prepared to produce documents here 

to show that the Japanese Government had issued such instructions. Now, if 

progressive governments of the world are trying to protect jobs, how are we in 

this nation which has nothing except a few jobs are trying to curtail them and 
contain them? So, we have to take a good care of this transition period of 7-8 

years, and move on to reforms in the labour sector in a very gradual and in a 

very slow manner. We have given the examples of USA, from time to time. But 

there are two main things about the US economy that we have to understand. 

The entire US economy is organised, giving purchasing power in the hands of 

people and maintaining employment levels. The employment levels are 

monitored on day-to-day basis, and it is a Key Performance Area (KPA) for 

the US President and US Federal Reserve Chairman Allan Grenspan to 

preserve the employment levels. However, in our country, it appears that it is 

nobody's KPA, nobody's priority to preserve the employment levels in India. 

The unemployment is rising. It is an accepted and stark reality in this country. 

When we are discussing labour reforms, this stark reality cannot be ignored. 
Another thing, which is important about the reforms in the Western countries, 

is that there are very strong unions in those countries. Sir, in the United States 

of America, the AFL-CIO or Teamsters are  such   strong   unions   that   they   

constitute  a   check   on   the  whole 
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Government. In fact, they finance the elections of many Congressmen and 

many Senators, and they have very big lobbies in the Senate and Congress. 

So, the interest of the labour is protected through very strong unions and 

through very strong political lobbies. We do not have very strong labour unions 

here in India. Also, we do not have very strong political lobbies in India. 

Therefore, because of it, the labour has suffered a lot over the years and has 

not got its due share in productivity gains that are made only by the capitalists 

of this country. 

Sir, there is another aspect which is related to the reforms in the 

Western countries, and it is that they are well laid out. ...(Interruptions)... 

Sir,   it   is   my   maiden   speech.      I   will   finish   within   two minutes. 
Sir, there is another thing. There is a social security system there in the United 

States. There is a provision of $7,000/- per annum for an unemployed to 

provide him food, clothing and shelter, there. This is not the case here, in 

India. There even an ordinary worker is protected in his day-to-day life. Sir, if I 

travel in a taxi from my residence in Mumbai, which is in the middle of 

Mumbai, to Santacruz Airport, I pay him Rs.90/-. The taximan earns only 

Rs.10/- out of that. I visited in the USA for five years from 1993 to 1998. 

There, I travelled the same distrance from my residence in New York to the 

Airport, and used to pay equivalent to Rs. 900. Out of these Rs. 900, Rs. 850 

used to go to the taxi driver. So, even in the day-to-day life, the ordinary 

worker there is protected. If I employ a house-maid there, I had to pay $5 per 

hour for cleaning the floor. Therefore, comparisons that are being made with 
Western countries and America are not proper because the level of prosperity 

is not the same. 

Sir, I would like to dwell upon one more aspect. Over a period of 

time, we have to give the right to work, which is not immediately possible. But 

this Government and this House must ensure that we continuously create 

more jobs and try to protect the jobs that are available to us. 

I would like to point out one more thing. There are certain sectors 

which add to the jobs. For example, the small scale sector provides about 60 

per cent of the industrial jobs, but, today that sector is being starved of 

finance. According to the norms that have been laid down by the Naik 

Committee, the Gupta Committee, and even the Reserve Bank of India, the 

small sector needs finance, to the tune of Rs. 100,000 crores, but the total 

finance that is available to them from the public sector and other financial 

institutions and banks is only Rs.45000 crores. Whereas they have to get 20 

per cent of the finance as working capital, they are getting only 9 per cent 
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now. This denial of working capital to the small scale industries is resulting in 
closure of these units, which in turn is resulting in loss of employment in the 

small scale sector. The sector, which was a very big avenue providing 

employment, is being increasingly closed. 

This morning some Members talked of privatisation and 

disinvestment. I would urge upon the Labour Minister to persuade the 

Government to have faith in the labour. While going in for disinvestment and 

privatisation, some of the units should be exclusively handed over to the 

labour. For example, if a bank is going down, why don't you hand over that 

bank to the Executive Officers and employees of that bank to run that? They 

will definitely show you a good performance. 

Sir, private capital has a place and private industry also has a place. 

But, if you don't keep on investing in knowledge and skill building fields and in 

the areas of interest to the workers, the country would not have a great future. 
These things I have mentioned because rural unemployment is one problem. 

Sir, I come from a metropolitan city, Mumbai. Employment of labour 

there is in such a bad shape today that many social problems are being 

created. The social problems have now exceeded all bounds. In Mumbai, you 

will find bear bars. Some of the young girls, who were working in offices, have 

succumbed to the situation and joined there as dancing girls. Similarly, young 

boys are joining the mafia gangs of Dawood and other brands. These 

problems should be taken up very seriously and the reforms that are being 

initiated should be phased out. They should be dealt with in such a way that 

they do not harm our younger generation. 
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SHRIMATI BIMBA RAIKAR (Karnataka): Thank you very much, 
Sir, for giving me this opportunity to speak on this subject. Sir, we only 
speak about the child labour, the women labour, and it is only on paper. 
But, nothing has been done so far in this respect. You know, Sir, that 
ours is a very poor country, and 70 per cent of the people are 
agriculturists. They are very poor and are living in the villages, and that 
is why, children are not being educated, and they are not being sent to 
schools, and this is one of the reasons for the child labour. As you know, 
Sir, children are working in house construction, in hotels, in garages, in 
coffee plantations and in so many other fields. But, they are not paid 
properly, and they are not looked after. It is said that two lakhs of 
children have already been identified by the Government. But, I do not 
think that it is done properly. If at all, we have to identify the children, we 
must take proper steps to take care of them. There should be proper 
accommodation for them, and some rehabilitation programmes, like 
vocational training, must be there, so that they are properly trained, and 
looked after properly; and afterwards, they can become good citizens. 
Otherwise, simply giving advertisements or news-items in the 
newspapers, will not serve the purpose. I am very particular about two 
points. I know that I do not have much time at my disposal. For example, 
women labour. You know, these women are working with men, and we 
always talk about the equal wages for equal work. But, nowhere, the 
women-folk have been paid equally. A mason is getting Rs. 280/- per 
day. He also works. Alongwith him, a woman also works. But, I do not 
think that a woman gets more than Rs. 80/- per day. In a family, where 
the husband, wife and children are working, out of the whole week's 
earning of the husband, three days'. earning comes home and three 
days' earning is ^ spent on consuming liquor, and that is why the mother 
is forced to send i her children for work, and that is why the problem of 
child labour is there. So, we have to take particular care of the child 
labour and we have to think about women. 

So far as the ESI scheme is concerned, this is available only 
in Dig cities. Our women do not know anything about the ESI scheme 
in villages. ESI hospitals should be established in every district. I want 
to mention one particular thing.    We should take the help of the police 
to identify the 
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children who are working in factories and also the children who are not 
working but who are on the streets. This work should be given to the 
police, and also to the Tehsildars, to see that the women are helped 
by the ESI hospitals. 

About women, there is one more problem, i.e. the problem of 
sexual harassment. You know, Sir, there is an order of the Supreme 
Court. � =�� �
-. �� '��� �ह ह+ 
� �
 �3
=- ह� A��
 ��5 ���� ��
ह8But I 
just want to ask, how many culprits have been found so far. Has 
anybody been given punishment? There is nothing like that. So, the 
problem of sexual harassment of women should be taken care of. 
 

Another thing that I want to mention is, we do not have skilled 
labour. The skilled labour is only six per cent. In a State like arnataka, 
where the software industry is the talk of the day, where we have got 
only six per cent of skilled labour, unless we give training to the 
people and unless- we bring them to a proper level, we cannot take 
care of our industries. Again, we will have to depend on foreigners. 
We will have to invite them to take care of our industries. If it is very 
difficult to givetraining and to spend money on those schemes, we can 
take loans from the World Bank. We must see that our skill enhanced 
so that we can compete with other countries and achieve something 
new. 

Sir, these are the things about which we have to be very 
particular. Nowadays, the agriculturists are migrating from one place 
to another. Because of lack of water and lack of electricity, the people 
are shifting from one place to another. That should be stopped. For 
that, the Government has to take particular care and do something in 
this regard. 

THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK): 
Shri Bashistha Narain Singh.  He is not here. 

. SHRI N.K. PREMACHANDRAN (Kerala): Mr. Vice-Chairman, 
Sir, this House is taking up the discussion on the working of the 
Ministry of Labour. It is the right time because the whole industry, the 
multinational corporations, and the Government are very eager to 
have labour reforms. So, first of all, I take this opportunity to 
appreciate the decision of the Business Advisory Committee for 
allowing a discussion on this. Sir, I hope this discussion will open the 
eyes of this Government because, cutting across the political lines, 
almost all Members, whether they are from the Treasury Benches or 
from the Opposition benches, have expressed their apprehensions, so 
far as the labour reforms are concerned. 
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This year, considering the Budget proposals also, there is a 
small increase in the Budget provisions, compared to those of the last 
financial year. During 2001-02, the Plan allocation was Rs.122.54 
crores, and it has been enhanced to Rs. 148.59 crores. There is an 
increase of Rs.26 crores. The main questions to be considered by us 
are: what is the budgetary allocation, what is the purpose of making 
the allocation and how it is being used or how it is to be appropriated. 
Whether it is used for the safety and security or for the welfare of the 
workforce of the country-this question is to be considered in the 
discussion, and I hope the Government will take note of the points 
which have already been enunciated by the Members in the House. I 
am not going to repeat the points which have already been made by 
Members during the discussion which is taking place since morning. 
What is the main objective of the Ministry of Labour? According to me, 
the Ministry of Labour has to protect the interests and ensure the 
welfare of the workforce of the country. It is the prime responsibility of 
the Ministry of Labour. I submit that it is also the duty and 
responsibility of the Ministry of Labour to create a healthy environment 
so that production and productivity will be increased. These are the vo 
purposes. In order to achieve these goals a labour policy should i 
enunciated. What is the labour policy of this Government? Is it 
supporting the poor labour of this country? The answer is, no. If you 
analyse or look into the post-independence labour scenario, you will 
find that almost all the labour legislations are pro-labour. But, now the 
focus has turned around. What is the policy of this Government? After 
1992, when liberalisation began, during the post-liberalisation period, 
the Government has always been thinking in terms of anti-labour and 
pro-investors. An investor-friendly labour policy is being adopted. Does 
it mean that it should be anti-labour? Why is a propaganda going on 
throughout the country that the economic growth is declining, or, the 
Foreign Direct Investment is not coming to this country, or, there is a 
steep decline in the industrial production due to the workforce of this 
country? Is the labour responsible for it? The real facts are not taken 
into account. Why is such a propaganda unleashed against the 
workforce and the entire blame cast on the labour? I am not going into 
the statistics. Mr. Khuntia has already given the statistics a little while 
ago. What about strikes? What about the loss of mandays during last 
year as compared to the previous years? If you go through the 
statistics, you will find that it was much lesser in the previous years. 
They are prepared by the NSSO and other responsible agencies. It is 
a fact that it is not because of the labour, but because of the policies 
that have been pursued by this 
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Government. We are always comparing ourselves with the developed 
countries. We are equating all these things with industrially well-
developed countries. What about the situation in those countries? 
What about the labour scenario in our country? We have to consider 
the population, the geographical situation, the resources, the socio-
political and historical conditions of these western countries vis-a-vis 
the Third-World countries. We are having a population of 102 crores. 
How can we compare these two? When we compare these two, should 
we adopt those policies? Who is being affected finally? It is the labour 
force, it is the working class, it is the farming community of our country. 
It is reported that our total workforce is 410 million. It means 41 crores. 
It means 41 per cent of our total population belongs to the workforce. 
Out of that, 7 per cent belongs to the organised sector. If we adopt 
such a policy, disregarding the interests of this 41 per cent workforce, 
what would be the fate of this nation? What would be the future of this 
nation? All the policies are meant for the people, not for the 
multinational corporations or corporate business houses. What is 
meant by economic growth? What is meant by industrial growth? It 
should help the poor. The workforce of the country belongs to the poor 
class. When we look at the growth of employment, we find that it is 
declining steeply. There is no scope for future employment also. Day 
by day, it is declining. If you look into the recent statistics, it is very 
shocking on the factory side. More than seven lakhs of jobs have been 
lost during 1998-2000. During a period of two years more than seven 
lakhs of jobs have been lost in factories alone. This is for the first time 
that we are experiencing such a thing. It means the workforce in the 
factories has fallen by 8 per cent in two years. It is for the first time, 
since 1987, that the number of employees has fallen in two 
consecutive years, as a result of liberalisation and globalisation. I 
would like to know whether it will help the poor people and the 
workforce of the country. It has to be taken into consideration when we 
adopt a labour policy and propose labour reforms. There has been a 
detailed discussion in this House on those issues. There is a hue and 
cry. Who makes the hue and cry? It is by the MNCs, by the industrial 
houses, and now by the Government itself. Has the Government 
thought about all these things? Regarding the 'Industrial Disputes 
(Amendment) Act, what does Chapter-VB say? I submit that it is not a 
legal protection. Under Chapter-VB of the Industrial Disputes Act, no 
legal protection is given to the workers, as far as closure, retrenchment 
and layoffs are concerned. 
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It is only a procedural formality that if you want to retrench or 
lay off or close down an establishment which is having a workforce of 
more than 100, the approval of the appropriate Government has to be 
obtained. Now it is proposed to be amended to increase the number to 
1000. The Cabinet has taken a decision. It has already been 
published. For whose sake is it being done? Whose interest do they 
want to safeguard? Now Chapter V (B) is being amended. Statistics 
show that 91.1 per cent of the industrial units are having a workforce 
which is less than 1000. That means, 91.1 per cent of the industrial 
units are given freedom to fire the workers without getting the approval 
of the Government. Now, 74 per cent of the total workforce in the 
organised sector can easily be fired, can easily be retrenched without 
getting the formal approval. That means the employers have been 
given absolute freedom. That is the hire and fire policy which is being 
pursued by this Government. That is why we are opposing it. The 
Industrial Disputes (Amendment) Act is meant to weaken the trade 
union movement. The collective bargaining of the workers would be 
iost. The Contract Labour Abolition Act also does the same thing. I 
know that the workers who are there in the Central public sector 
undertakings continue to work as contract labour. For example, in the 
Indian Rare Earths Ltd., they have been working as contract labour for 
the last 33 years. They have not been regularised. The management 
of the Indian Rare Earths Ltd. has recently issued a circular saying, 
"You have no future. The entire shipping sector has to be modernised, 
and, therefore, you have to go. It is part of the policy." That is why the 
Contract Labour Abolition Act is being amended only in the interest of 
the industrial houses, not in the interest of the working class. The 
Trade Union (Amendment) Act has already come into existence; and 
the right to form associations, the right to the collective bargaining and 
also the right to form trade unions are being taken away. There is an 
international conspiracy to weaken the trade union movement as well 
as collective bargaining movement. My submission before the 
Government is: Please reconsider the labour policy which is being 
pursued by the Government. The view of the Government is that in 
order to meet the requirements of globalisation and the present 
scenario, the labour laws have to be changed. As Shri Khuntia rightly 
said in the morning, the labour laws are not standing in the way of 
economic growth and industrial production. If that is the case, you can 
convince us. We are ready to accept the amendments. We are ready 
to discuss all these things. We are ready to have an open discussion. 
The trade union leadership is ready.   The 
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political   leadership  is  ready  to  have  a  discussion.     I  urge  upon  
the Government to review this decision. 

So far as the Provident Fund is concerned, the rate of interest 
on the Provident Fund has been reduced from 12 per cent to 9.5 per 
cent. I would like to seek a clarification from the hon. Minister who is 
also the Chairman of the Trustee Board. I would like to know from the 
hon. Minister whether the PF Organisation is capable of paying 9.5 per 
cent interest. I have come to know from the newspapers that the 
trustees have already said that they have the capacity to pay more 
interest. But the Government is giving directions. What is the right of 
the Government to interfere? It is a contributory scheme. It is a 
contribution made by the employer and the employees. The 
Government has no role in this deposit. But the Government is 
dictating terms to the PF Organisation that the rate of interest has to 
be reduced and such and such thing should be done. It is highly 
illegal. So far as the ESI is concerned, it needs to be revamped. The 
major fund is coming from the Government of India but the 
administration is in the hands of the State Governments. 

So, there is no coordination between the Centre and the 
States. The ESI Corporation does not provide any medical care; it only 
takes care of encashment of leave. That is the main thing which is 
going on. Recently, it was announced that model hospitals would be 
built in each and every State. I can tell you my own experience in my 
constituency, Kollam. In 1997, the foundation-stone for construction of 
a super-speciality, hospital was laid by the then Labour Minister, Shri 
Virendra Kumar. But, later, nothing was done. So, the most inefficient 
organisation in our country, which is absorbing huge funds of the 
workforce but doing nothing, is our ESI Corporation. And, the States 
have no responsibility because they only have administrative 
responsibility. They say that the funds will have to come from the 
Government of India. The poor workers' money is not being utilised in 
a proper way. ' So, the ESI has to be revamped. That is my 
submission. 

And, regarding D.A. of the industrial workers, what is the 
base-year that is taken for fixing the dearness allowance? The base 
year is 19821 Even after 20 years, we are considering 1982 as the 
base year for fixing the norms while deciding the dearness allowance. I 
would urge upon the Government to consider this factor as well. 
Twenty years have elapsed and so far nothing has been done in order 
to revise the norms for fixing the dearness allowance or the Consumer 
Price Index, as it is called. 
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And, regarding the Agricultural Bill and other Welfare Bills, I 
know, in my State, Kerala, there are 14 welfare fund schemes, say, 
the Construction Workers Welfare Fund, Agricultural Workers Welfare 
fund, etc., covering various unorganised sector. But there is no 
financial commitment from the Government. So, the Union 
Government will have to formulate legislations so as to protect the 
welfare of the workforce. Sir, I am concluding with this point that the 
labour force, the working class in India, is not satisfied. They have no 
peace of mind because of the new economic reforms and labour 
reforms. A country like India cannot achieve progress when it has a 
discontented working class. Therefore, I would once again urge upon 
the Government to kindly re-consider the labour reforms so that the 
labour is protected in this country and the country is able to achieve 
more progress. 

THE VICE-CHAIRMAN. (SHRI RAMA SHANKER KAUSHIK): 
Shri Gandhi Azad ...(Interruptions)... 
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the hon. Parliamentary Affairs Minister to ascertain the factual position 
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and inform the House. 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): I will try to get the 
facts and make the position clear to the House. 

    
�� �

�� ���
� :�ह )�� (� �
 (�
"� �&�� ह� 
� �ह �&��& 
�� e" �� 

��� �& &ह� ह+1 )�ह& (3�:J

�� ��
5�� �� v��" 	� ���� 6�3� ���� �� �� )��� ' 
&ह� ह+, ������ ���. ���� Y� =�
� �ह��� �� �� )��� ' &ह� ह+ 
� A2हB�� (D��4� 
�� 
��� ह+ %& ������ ���. ����, �
 D6��� =��& ��  ह�, ह��&� ������ ��� ��  ह�, �ह 
&ह� ह+ 
� 4+ :K� )��8"�1 ��2�6&, &�<� ��� �� (��� ��& �� ����� ���� �� &�<� ��� 
�� ,	��� ह+1 

 
=��68�C (�� 
�� ���
 �����) : '	 (�� �O�� ��
�81 

SHRI O. RAJAGOPAL:    Yes, Sir. 
 
�� ���,� @��� (=0
 ����) : 92�6��  A	���7�[ ��, �)�� 	ह3� �
 �� 

��6� &�� �� �
 )9�# ���� ह� � 
����  ��7�� �� Y� ����3� ��  ���.X� 	& '� �ह�� 
��� �� ��d �3 &ह� ह+1 �ह
��, ������&T %& A��&��&T �� '� ��� �� �
 
RD$
���� 	+�� ह
 "# ह�1 8� �&4 �
 	����	
� 86 
��
�� 6". ह+ �
 '� Av��
ह� 
��& ' &ह� ह+ %&  ,��� =��& �� ������,� O� %& <����� �� �&�� ह�1 ���&� 
RD$
� �� ����& 6". �� ह+ �
 '� ह�
v��
ह� ह+ %& ��)�& �� ह+, � O� %& <����� 
�� 
���& �� ह+ %& ,	�� �
 ,�ह�� �� 3"�� ह+1 �ह
���, Y� ����3� V�&� )ह � �� 
��&[T ��  A	�� 
��� "�� ह� 3�
�� 
���� Q�6ह�
&� !	 �� ह
�� ��
ह�� A��� ,�� �� 
�हm ह+1 �+ �; 
0 [�� �� %& '�� ह� �1 �ह
��, '� ����� �&T ��  ��&T  ह& ��� 
����B V�&� ह
 &ह� ह+, *�� �� � ��#, ) 6�#, S���#,�-�#,� -�#,
	��#, ��&� ��� 
����B �� ह
�� �� &ह� ह�1 (��� &�� ��� �� �2��ह �हm ह+ 
� (� ������&T �� Av	��� 
�
 �!& )e� ह� 3�
�� �ह�� Av	��� )e� ह+ 6ह�� )�&
�"�&� �� ��E�� �� �� )e
�&� ह # 
ह+ %& (��� )e
�&� ह # 
� "��6 �� �; 
0 [�� �� 3"� ह ' ����& ���2�� Q�6D$� �� 

��& ह
�� ��  ��&T, ��
�ह�� %& ,��"
l� ����& ह
�� ��  ��&T, ,	�� *�� � ह
� 
��  ��&T �$� �; 
0 	& '9
&� � -�& Aघ
" 92घ� ���P� ह
�� ��  ��&T '� 6ह �ह&
 
�� H& 	3�
�� ह
 &ह� ह+ %& A��� ,Z$� RD$
� )ह � ह� ����� ह
�� �� &ह� ह+1 
�ह�� �� ����� ह
 &ह� ह+ 
� '� *���ह& ����& �
 ��
�ह�� ����& ह+, ��. �� 	+�� 
ह
�� ह+, ��. 3��&  ��  ,	�� 	�3�-	
0T �� �&�� ह+ %& 6ह ��. ,	�� %3�� 	& 
^
5 �& (� � 
��� �� 
6�� �� ह
 ���� ह+1 ह�3��
� "��6 �� 2����� ����&� Y� 
���3� �� H& �� 
�9.
&� �� "# ª+ 3�
�� Q��6ह�
&� !	 � ह
�� ��  ��&T '� �
 
����&� A��
 
�3�� ��
ह8, 6ह  �� A��
 �ह� 
�3 &ह� ह+1 (� =��& �� 6ह ����& 
�ह&
 �� H& 	�3�� �&�� ह+1 6ह�� �� �/P��-&��&T %& ������&T ��  ��&T 
����& �
0T �� 
���& )��� �� &ह� ह+ � घ.-��H �� Y
��
 ��  ,�" ��" ह
�� �� ��� 
�� 
�3 ��
3� ������ �&�� ह+1 A2ह� � '6�� �हm 
�3�� ह� %& ^-�� �� �& ���� ह�1 

�3 �
3�
 	& �
# �� J
3 �हm ह
�� ह+1 )���&� �� ��� �� �� �
# � '6�� �हm 

�3�� ह+1 )�9 ' ����&� %& )�3 Y�
��
 �
 '� �� )e�6� 
�3 &ह� ह+1 

472 



(29 APRIL, ,2002] RAJYA SABHA 
 
����� ह
�� ��  )�� �� Q��6ह�
&� !	 �� 
����T �हm ह
 	� &ह� ह+1 
6
�6�� �� ��� �� 
�� Y
��B �
 
���& ह
�� 	`�� ह+1 ��&*��
 ��  )�� ह
�� �� ��� �� �� Y
��B �
 

���& ह
�� 	`�� ह+1 ���-��� ��&� � 
69�8� ��O� -�:�, (��� -�:�, 8:��(� 
-�:� �� �) �� � 
69�8 
�3�� &ह�� ह+, �) �� �
 6ह ��&*��� �3��� ह+ %& �) 
� 
69�8� ���P� ह
 ���� ह� �
 6ह 
�3 �
 )�� �& ��  
�6�
3�� घ

0� ह
 ���� ह+ %& 
�&��& V�&� 
��� "�� «T ,$6� )�� V�&� 
�8 "8 «T �
 �� ह�� �& ���� ह+1 
���&� ��� �� ,2�� ��&*��� �� *
3 3��� ह+ %& )+�B �� )���� 8�.	�.8. ह
 ���� 
ह+1 
�2�  Y
��
  �
 ,	�� )���� �� �हm 
�3�� ह+1 '� RD$
� �ह ह
 "#  ह+ ��� 
Av	�
�� 6D� H �
 3�"� ��O� )e�� �� &ह� ह+1 '� ��� �� ���6ह RD$
� ��  )�&� �� 
�� �&��& �
 ���� �&�� ��ह�� ह��1 �) �� ���6ह RD$
� �ह ह
�� �� &ह� ह+ 
� '� 
����& �) �� <���� �D�� ह
�� �� &ह� ह+ %& �D�� ह
�� ��  ��&T A��� X� �R_ 
�� 
��-=
�-
�� �� ह
�� �� &ह� ह+1 A��� <�����& �+5��O5 ��D- %& �+5��O5 
J�(I� ��  3
"
 �� �
 � 3 ��E�� ह+, 90 =
��� ��" (�� 6". ��  ����& =��
6� ह+1 
(�� �&ह �� ��(��
&-�  %& )+�65. ��  75 	&��- 3
" (��� =��
6� ह�1 Y� ����3� 
�� H& �� �
# � �
#  ��&"& A	�� 
���3 �& ��  ����&B �
 &�ह� 
�3��� �� ���. 
�&��& V�&� 
��� ���� ��
ह8 ��
� A��
 �/	�T. !	 �� ��&[T 
��� �� ��� 1 ��$ 
ह� ��$ ह��&� 8� � j�6 ह+ ,"& (��
 �&��& V�&� ��� 
3�� ��8 �
 ��4� 
��D��H �� ह3 ह
 ���� ह+1 Av	�
�� 6D� H� ��  3�� ह�
� �� ����&� �� Y� ��9� 
��  !	 �� ��"���&� � 
�RL�� �� ��81 ,"& �ह ��"���&� � 
�RL�� �& �� ��8 �
 
����& ,	�� ��"���&�  ह
�� ��  ��&T ��ह�� %& 3"� �� ���. �&�"� %& =��: �
 
��3�)��� %& ह`��3� ह ' �&�� ह� 6� �� �हm हB"� �$� ��� �� Av	��� �� )e�"� %& 
��3 घ&�3� Av	��� �� )e
�&� �&�� �� �� ����& �ह��� ह
"�1 (2ह� �I�
 ��  ��$ 
92�6��1 
 
      ����� ��"� ��	� 5�:��� (
��(;�") : 92�6��, A	��7�[ ��1 �� ��� 
�� Q��	� !	 �� Y� �&�� 6�3� ��� ����&� �� � ���� ��� �� H& '	�� 7��� 

�3��� ��ह�� ह�� 
� '� ��� �� 5�3� 6���� 	& ��� �&�� 6�3� ��� ����&B �� �
 
��� �&6� 3��� ह+,6� )�� �� A2ह� �>�&� �� ह-6� ���� ह�1 6;V� ,6D$� �� ह-� ���� ह�1 
(���  
38 � �
 A��
 �
# )
�� 
�3�� ह+, � 	��� 
�3�� ह+, � �
# 	�
&6�
&� 
�f� 
�3�� ह+1 ����& �) �6�� ह
�� ह+ �
 �
l� �� �
l� ���. �& 3��� ह+, 3�
�� 
�) ,9. ,6D$� �� ' ���� ह+, 6;V ह
 ���� ह+ �
 6� )�&
�"�&� �� ��j��-��j�� �� �
` 
���� ह+1 ,
*& �� 6ह 'v�हv�� �&�� �
 ��)�& ह
 ���� ह+, ��ह� 6ह �
�3� *�� �� 
����& ह
, ��ह� 6ह )��&� *�� �� ����& ह
, ��ह� 6ह �; 
0 [�� �� ����& ह
 %& 
��ह� 6ह )`� �/	�� �� ��� �&�� 6�3� ����& ह
 1 �ह " 3��� �+�� S��"� �� �����, 
����� ���, ��� ��  
38 )ह � )`� "���& ��D�� ह+1 
�� ����& ��  �� 	& ��� 
-�� 
ह+ A��� ,���& ह
 &ह� ह+1 ��� �� )ह ��
�3� �6� (���  V�&� )�6�8 ���� ह�, 	��� ��  
�3 (���  V�&� 3"�8 ���� ह+, 
)�3� �� Q�6D$� (���  V�&� �� ���� ह+, �	 �̀ �� 
Q�6D$� (���  V�&� �� ���� ह+, 3�
�� D6�: 6ह ����& '6�� ��  '��6 �� �&�� 
&ह�� ह+1 A�� � 	��� �� � 
69� 
�3�� ह+ %& � &
-� �� � 
69� 
�3�� ह+1 6ह 	�  �� 
�&ह ��6� ��	� �&�� ह+1 �ह �+ �� 
65/)�� ह+, �ह �+ �� ,
���	 ह+, (� 	& �ह �ह� 
�
 )`� ,k^� 3"�"� 
�- 

473 



RAJYA SABHA [29 APRIL, 2002] 
                 

                         “����& 
���� �� �ह� S��"�, ह��-ह�� 
�8� j �"� �� 
                        ��&�60. ��  ह
3�, ��6�3� 	6. ���8� j �"� ��, 
                          ��� )ह� ��, )ह� ��� �� 3<�� )��8� j �"� �� 

           "��9� ��  ��&� �	�� 
^	� ह 8 ह� j �"� ��, 
           ��=
�
�
9�B ��  ��&� 6
- 
^	� ह 8 ह� j �"� ��” 
 
           �� �
��� ह� � 
� �� �
 ��=
�
�
9 A��� 6
- 3��& �ह�� '�& A���  
���� �� 
�T.� �&�� ह�, A���  )�&� �� �
��� ��  
38 �� ��� 
�� :�B &ह�� ह�1 
(�
38 Y� �&�� 6�3� ��� ����&
 �� '6L����H �
 7��� �� &*�� ह 8, 
A���  ��6� 	& ��� �&�� ह 8, A��� ��6� D�& � 9�&�� �� �&��& 
Q�6D$� �&� �
 )ह � ,k^� &ह�"�1 �� ��&�60. ��  n	& 8� )
j �हm )��"�1 
�ह ��&� 8� ^
-� �� � j�6 ह+1 (2ह� D$��� !	 �� &
�� &
-� 
�3�, D$��� !	 
�� (��
 Y� 
�3�1 �# 
�� 	ह3� ���� ��*� 
� ��� 	�����
 �� �
 60� �� 
)&�)& 6�ह� ��3� ह
�� ह+, �) �� A��
 '�*
 �� 
�*��� ह+ �� 6� ,k^� 
�&ह �� "�`� �3��� ह+ �) �� A��
 &* 3��� ह�, 
4& 5�3� 6���� �ह�& 
A��
 ह-� ���� ह�1 ,"& &�D�� �� �`� � घ.-�� ह
  ���� ह+ �
 A���  	
&6�& 
�
 �
# � '6�� �हm 
�3��, �
# 	��� �हm 
�3�� 1 A���  ��$ ,2��� 
ह
�� ह+1 A	���7�[ ��, '� )�&
�"�&� ��&�60. �� ह� �हm )RO� ��� �"ह 
ह6� �� �&ह 4+ 3 &ह� ह+ 
��� &
�� �ह� "�� �
 (� �� ����� '�� 6�3� 
��� �� )ह � ह� ) &� ��
)� ह
"�1 
 
           A	���7�[ ��, ��&� �� 	�6. �����
 �� )ह � �� )��� �ह� ह�1 �� A� �� 
	 �&�6;Rf �ह� �&�� ��ह��, 3�
�� 
4& �� ��&� 8� ^
-� �� � j�6 ह+ 
� �
 
)�3 Y
�� ह�, A� �� �6s ह
 %& 	�� 3"��& A2ह� ^���6��B �� &*� ��81 
6ह�� A� �� Ak� 
�[� �� Q�6D$� ह
1 6ह�� A� �� &
��-&
-� �� �� 
(2���� ह
 ���  �
 )ह � ह� ,k^� )�� ह+1 �ह
��, ह��&� &��D$�� ��  
)�����& �� �� �ह�� 8� ह6�3� ���� ��ह�� ह� �1 6ह�� �
 ) ��& �
ह3�8� ह�, 
��6�&� �
ह3�8� ह+, 6� ���-��� 60. �� 8� ��D$� 4+ 3 ह
 "�� ह+ %& ,) 
�ह 	�	�� 6�3� �हm ह�, (�
38 A� �
 ह-� 
��� ��81 '	 �

�8, b�� 
��&� �� 6� :�� �&�"�? �ह
��, ��ह� )�-� ह
, -�-� ह
 �� �/P� -& ह
, ��� �� 
(� ��� ,
9� 
6��� �&�� 6�3B �� ����&
 �� )�&
�"�&� �
 )e�6� 
��� 
ह+1 
 

,�� �� '	 �
 92�6�� ���� ह� � 
� '	�� )
3�� �� �>�� 
���1 
 

=��6�8�C (�� 
�� ���
 �����) :������ ��D�
 �
 ��
�� 
�&�� ��ह�� ह� � Y� ����3� ��  ���.�&T 	& ��d ���P� ह
�� ह+1 ������ 
Y� ���� �� �3 (� ��d �� Af& ��"�1 ,) ह� ��"36�& 
����� 30 ,=+3, 
2002 =��: 11 )�� �� ��  
38 Al�� ह� 

 
The House then adjourned at fifty-seven minutes past five of the clock, 
till eleven of the clock on Tuesday, the 30

th
  April, 2002. 
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